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THE BIHAR AND WEST BENGAL
(TRANSFER OF TERRITORIES)

BILL 1956—continued

MRr. DEPUTY CHAIRMAN: I would
inform the House that there are nine
speakers from Bengal and Bihar and
there are about five speakers from other
places. I would first ask the Bengal and
Bihar Members to  speak. The hon.
Minister will give his reply at 4-30. So
the time is limited and I would request
the hon. Members not take more than
ten minutes.

Sur1 BHUPESH GUPTA: If this is
the attitude of the Government, if you
want to finish it within three hours, we
cannot accept the position. [ say the
Government should consider the posi-
tion. If necessary we can sit longer
hours. On such a vital matter we should
be allowed to speak. Now you are cut-
ting out our time even bhefore we start.

MRr. DEPUTY CHAIRMAN: The
Business Advisory Committee has fixed
the time.

Sari B. C. GHOSE: 1 quite appreciate
that. We should try to be as brief as
possible, and when we discussed it in
the Business Advisory Committee, the
understanding was that we should try
to finish it as early as possible. But if it
was necessary to extend it by some time
we should try to do it. Therefore, I
appeal to you not to shut out discussion
but to give us a reasonable period of
time.

Mr. DEPUTY CHAIRMAN: If you
want five or ten minutes more, I will
give you. I would request every Mem-
ber to be brief.

SHrt B. C. GHOSE: We always try
to follow you.

Surt BHUPESH GUPTA: We are
also a party to the Busimess Advisory
Committee. I am always in favour of
sticking to the time-limit fixed by them.
But if we think that it is necessary to
extend the limit, then why should we
not do that ? Before we have started to
speak you have cut the time-limit.

Mr. DEPUTY CHAIRMAN: We
have to stick to the time schedule.

Surt BHUPESH GUPTA: Then we
won’t participate in the debate.

|
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MR. DEPUTY CHAIRMAN: I know
it. We have been doing it.

SHr1 RAJENDRA PRATAP SINHA
(Bihar): Sir, I oppose this Bill lock,
stock and barrel. The Bihar Legislature,
as you know very well, has almost
unanimously rejected this proposal. It is
Bihar which is vitally interested in this
Bill because it is Bihar  which
has to lose in territory, and there~
fore it is not prudent and wise to ignore
the almost unanimous wishes of the
Bihar Legislature. Sir, it offends against
Article 3 of the Constitution. In a
democratic State the people’s wishes
should be the decisive factor, and I find
that the people have given a clear ver-
dict against this transfer. In a recent
bye-election in May 1956 in Para-cum-
Chas constituency of the Manbhum
Sadar sub-division, the Congress candi-
date and an independent candidate who
stood against the transfer together pol-
led more than 15,000 votes and the can-
didate supported by the Lok Sevak
Sangh which advocated the transfer
polled only 5998 votes. In the Para area
to be transferred to West Bengal, the
former two secured 4260 votes while the
latter got only 710 votes. Sir all Gram
Panchayats in these two areas which
have been elected statutorily on adult
franchise have passed resolutions that
this transfer should not take place,
which amounts to a voluntary reteren-
dum. Sir, much has been made about
the agitation that has been carried cn
by the Lok Sevak Sangh for the trans-
fer of these territories to West Bengal.
I would like you, Sir, to appreciate that
the Lok Sevak Sangh never fought the
last general elections on this particular
issue. Moreover, they have secured only
34 per cent of the votes polled in the
area proposed to be transferred, and
out of their 7 M.L.As. in the Bihar
Legislature, one has made a public dec-
laration that he was against the transfer.
Sir, a memorandum signed by three
lakhs of people was submitted to the
Chairman of the Joint Committee, peo-~
ple coming from the Purnea area, who
wanted that such a transfer should not
take place. Sir, the people concerned:
are against this transfer. If you had any
doubt about the wishes of the people in
the areas concerned, the only democra~
tic method open to you was to have
referred the matter to the people them-
selves and to hold a plebiscite in order
to ascertain the wishes of the people. Sir,
for God’s sake, do not sacrifice princi-
ples and do not ignore the wishes of the
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sovereign people, and do not pamper |

the expansionist desire of the West Ben-
gal in order to keep up the prestige and
the waning influence of the Congress in
West Bengal.

Then, Sir, there is another aspect of
the question. It fosters the doctrine of
home land for the people speaking a
parucular language. In this connection,
Sir, I wish to draw your attention to
paragraph 155 of S.R.C. report which
reads as follows:

“Finally, there are certain aspects
of the claim for linguistic units, the
implications of which should be care-
fully analysed and understood. The
most important of these is the doctiine
of an area claiming to be the ‘hume
iand’ of all the people speaking a par-
ticular language. Its implication is
that a Bengali, an Andhra or a Mala-
yali, wherever he is settled, has his
home land in Bengal, Andhra or
Kerala; that he has a loyalty to that
home land, over-riding the loyalty to
the area of his domicile; and that in
the same way, the homeland State has
claims on him, wherever he may be.
We cannot too strongly emphasise the
dangerous character of this doctrine,
especially from the point of view of
our national unity. If any section of
people living in one State is
encouraged to look upon

age, then this would cut at the very
root of the national idea.”

Sir, this is what has precisely hap-
pened in this case. Under the influence
of the Government of West Bengal
certain  parties have been set up in
Bihar to agitate for the transfer of
these areas to West Bengal. It is there-

fore now for this House to take into
account this factor and decide whether | A
speaking people are 97 per cent. There is

to concede such a dangerous proposi-
tion or not.

Dr. W. S. BARLINGAY (Madhya
Pradesh): May I know, Sir, whether the
hon. Member’s attention has been
drawn to the minute of dissent which
has been written by Mr. N. C. Chatter-
jee 7 He has stated in that minute of
dissent as follows:

“It was the demand of Bengal that
the Bengali-speaking areas which had
been its integral parts should be res-
tored to her. When the partition of
Bengal was annulled, Bengal was de-
prived of the Bengali-speaking areas

another
State as its true home land and pro- |
tector on the sole ground of langu- !
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just to render it a Muslim-majority
Province and these were tacked on
to form the new Provinces of Bihar
and Assam. It was the old Imperial
game to create cleavage between
communities and provinces and to
disrupt the organic unity of a linguis-
tically and culturally integrated peo-
pie.”

Surt RAJENDRA PRATAP SINHA:
Sir, T will refer to this point when I
come to the question of linguistic con-
siderations.

Sir, I was speaking about home land.
I beg of this House to reject this Bill
altogether.

Now, Sir, coming to the question of
linguistic considerations, which my hon.
friend has also raised, I am very happy
to find that the Home Minister has
given a lie to that much talked of lin-
guistic question, and in so doing, he has
merely endorsed the views of the States
Reorganisation Commission. 1 would like
to refer my hon. friend to the Report
of the Commission by way of explana-
tion. Well, Sir, Bihar will ever remain
grateful to the Home DMinister for his
emphatic declaration that this transfer is
not taking place—or can be justified—
merely on the ground of linguism.

Sir, with regard to the Purulia sub-
division, which is proposed to be trans-
ferred, the Commission knew that the
composition of the Bengali-speaking peo-
ple in the rural areas was 55 per cent.
But now by recounting the census slips
of 1951 by the Government it has now
been established that the Bengali-speak-
ing people in this area are 308 per
cent. only. Now in the case of Purnea
it is well-known that the Hindi and Urdu

nothing in common with them and Ben-
gal either culturally or linguistically or
otherwise.

Now, Sir, as my hon. friend has
drawn the attention of this House to
paragraph 4 of the minute of dissent of
Mr. N. C. Chatterjee, I would like to
say a few words on this point. I have
explained to my friend the linguis-
tic composition of the areas that
are sought to be transferred through
this measure. The Bengali-speak-
mg people are not in majority.
When the two States were together, it
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was very difficult to say whether this
area formed an integral part of Bihar or
of Bengal. As a matter of fact, Sir,
great injustice was done to Bihar when
Darjeeling was taken away from Bihar
at the time of partition in 1912. Dar-
jeeling was an integral part—if you put
it in that way—of Bihar, It was in the
division of Bhagalpur, You will find that
there is greater affinity between Bihar
and the northern districts of West Ben-
gal than between the northern districts
of West Bengal and the rest of West
Bengal. That is true from every point of
view, linguistic, cultural or otherwise.
So, it is really the other way round and
on the contrary, the northern areas of
West Bengal should be transferred to
Bihar.

Sir, the areas in Purnea are sought to
be transferred mainly on the grounds
of geographical contighity and admi-
nistrative convenience. Now, Sir, for
any State to claim a corridor within the
Indian Union, is to strike at the very
root of national solidarity and unity,
and such a claim by a component with-
in a union is unknown in the annals of
history. Sir, after 1947, communications
have been going on without any let or
hindrance between the two Bengals.
You must justify before you can make
any accusation that there was some diffi-
culty with regard to transport and com-
munication. Then, Sir, the highways and
the railways are controlled and managed
by the Central Government. There is
no question of Government of Bihar or
anybody else coming in the way of
transport and communications. Now,
Sir, what is sauce for the goose is sauce
for the gander. What holds good for
West Bengal holds good for Bihar too.
By transferring all the areas in the south,
you are disrupting the lines of communi-
cation between the two important indus-
trial areas of Bihar. Dhanbad is the cen-
tre of the Jharia coal field. All our fac-
tories are there. There is the steel fac-
tory, the aluminium factory, the copper
factory, and so on and so forth. And
these two industrial areas are connected
by an important artery, the Dhanbad-
Tatanagar road or the Dhanbad-Moori
road. Now, Sir, after this transfer has
taken place, the important sources of
raw materials, fuel etc. will be cut off
from the consuming factories. As it is,
there are about 2,000 trucks plying every
day to and fro on these roads, and they
will now have to pass through the terri-
tory of West Bengal. I do not say that
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Bengal will hinder any of those move-
ments of goods, but when you are apply-
ing one principle, one consideration, by
giving that national highway to West
Bengal in order to ensure administrative
convenience, you should apply the same
principle in the South, and that is the
reason why we have a grudge, a rightful
grudge, that you are discriminating bet-
ween West Bengal and Bihar. Because
Bengal is more powerful, because Ben-
gal has more powerful personalities at
the head of the Government, you are
discriminating against Bihar. This is the
feeling in existence in Bihar. If this
important artery of communications is
disrupted, I am afraid that the economic
development of the area will be retard-
ed, because now the distance that will
have to be traversed from Dhanbad to
Jamshedpur will be 350 miles, whereas,
if we pass through this road, it is only
106 miles.

Dr. W. S. BARLINGAY: But that is
being declared as a national highway.

SHr1 RAJENDRA PRATAP SINHA:
The road which connects two por-
tions of West Bengal is a national high-
way. Why are you transferring this road
to West Bengal in order to ensure
administrative convenience ? You should
mete out the same trealment to Bihar
in the south as well. That is what we
want.

Dr. W. S. BARLINGAY: But there
will be a highway between Dhanbad
and Jamshedpur.

SHRI RAJENDRA PRATAP SINHA:
Administrative  convenience is not
ensured at all. We have to travel a dis-
tance of 350 miles before we can reach
these places.

Now, the States Reorganisation Com-
mission justified the transference of the
Purulia Sub-Division to West Bengal
mainly on grounds of facilitating the
implementation of flood-cum-irrigation
projects. West Bengal has a project on
the Kasai River and they have said that
the catchment area of this river should
be passed on to the administrative con-
trol of West Bengal. Now, this is a
most dangerous and monstrous proposi-
tion to accept, because all our rivers are
inter-State rivers, and therefore we have
passed Central legislation that in the
case of projects on such inter-State
rivers the Centre should take action in

¢
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the matter in the event of difficulties.
But then you must remember that Bihar
has important projects on the Subran-
rekha River, but its catchment area too
is being transferred to West Bengal. We
have the D.V.C. also, and the major
beneficiary is West Bengal and not
Bihar. If that is the only consideration.
you could easily have handed over the
Kasai River projects to D.V.C., instead
of doing this and disturbing the feel-
ings between Bihar and Bengal. Surely
they could have managed this project
better than any of the two Govern-
ments. Again I say that you have discri-
minated against Bihar in favour of West
Bengal. The catchment area of the Kasai
river on which this transfer is being
justified and has been justified by the
States Reorganisation Commission, is
only 1463 sq. miles, whereas you are
transferring 2400 sq. miles, including
700 sq. miles of the catchment area of
the Subranrekha River on which Bihar
has got very important projects and Ben-
gal has none.

I have failed to see any logic or
reason behind this measure. Will it help
refugee rehabilitation ? The Commission
itself have said that there should be no
refugee rebabilitation in Purnea. In the
case of Manbhum, the density of popu-
lation in this area is higher than in the
adjoining districts of West Bengal, and
therefore the rehabilitation problem will
not be solved by this. On the other
hand, I maintain that the rehabilitation
of the refugees will be definitely ham-
pered by adopting this measure Rehabi-
litation is a national question, and has
to be tackled on a national basis. All
the financial commitments of rehabili-
tation are met by the Central exche-
quer, and the West Bengal Government
does not give a single pie to it. In
a recent conference it has been decided
that the refugees from FEast Bengal
should be settled throughout the eastern
region. Bihar has already settled 75,000
refugees and they have offered to take
another 50,000 refugees. And Bihar has
settled the refugees on cultivated lands.
Bihar is the only State. I maintain,
which has offered cultivated land to the
refugees. The other States have offered
only cultivable waste.

T could have consoled myself, if this
was the end of the matter, but what I
think is that this will provide the start-
ing point for fresh disputes. This is what
the press comments and the various
statements made by the West Bengal
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| leaders foretell. I would like to quote
i here from the statement of the Chief
Minister of West Bengal. The hon.
Home Minister, while speaking the other
day in the other House, expressed sur-
prise whether the Chief Minister could
have said that more demands would be
advanced. I would like to refer him to
page 121 and page 124 of the proceed-
ings of the West Bengal Assembly,
Debates on the Resolution on the Bihar
and West Bengal (Transfer of Territo-
ries) Bill, where the Chief Minister of
West Bengal has said:

ol it is not correct to say that
we have withdrawn our orginal de-
mand.”

They had originally demanded 11,000
sq. miles—

“Some of my friends have used the
words ‘first instalment’ about which
some criticisms have been made. I
believe at least 1 do not know their
mind, that what they really meant
was that under the present circum-
stances, the present surroundings and
environments and the temper of the
people now prevailing in this country
the utmost that we can go for at the
present moment is to consider this

3 Bill. It does not mean that we have

given up our ideas regarding our de-
mands for the areas that we have
asked for.”

Sar1 BHUPESH GUPTA: You read
the other speeches.

Mr. DEPUTY CHAIRMAN: You
have already taken 25 minutes.

SHr1 RAJENDRA PRATAP SINHA:
I will take another five minutes.

“The only question is the pace
and the time when the future instal-
ment of our demands may be made
and achieved.”

Sir, the Government of West Bengal
has merely accepted this as a matter of
tactics. Their object is, ‘Let us have what
is coming but we shall continue to
clamour and demand for more, Will
this Bill  solve the  problem?
It merely whets the  expan-
sionist  desires of West Bengal
and gives fresh impetus and encourage-
ment to its further demands. The only
silver lining in this whole debate has
been the emphatic declaration of the
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hon. Home Minister in the other House
when he said that “the people still per-
sisting in the sterile controversy would
find their labours and energies lost in
darkness and dust”, Sir, may I ask the
hon. Home Minister whether he has
succeeded in convincing his friend, Dr.
B.C. Roy, to give up the stand that he
took in the West Bengal Assembly ?
Has he consulied him and has he been
informed that that statement made by
the Chief Minister of West Bengal had
been repudiated by him, ?

I have quoted his own words. If the
honourable Home Minister has succeed-
ed, it is a great victory for him and I
shall congratulate him for this.

But what T apprehend is that the
agitation for the transference of a lar-
ger area of Bihar will continue
in Bengal and the Bengal Cong-
ress leaders may feel unnerved, and rush
to New Delhi once again for help.
The Centre, in its anxiety to prop up
the crumbling and vanishing influence of
the West Bengal Government, will make
fresh concessions in favour ot Bengal.
This is a vicious circle and it is because
of the weakness of the Congress in Ben-
gal that the labours and energies of (hose
who carry on the controversies are not
always lost in darkness and dust. Thank
you.

Surt  SATYAPRIYA BANERJEE
(West Bengal): Mr. Deputy Chairman,
Sir, the hon. Home Minister, in his
introductory speech, characterised (this
Bill as unambitious and simple. If the
unambitiousness and the simplicity of a
Bill is to be judged by its size, then
certainly it is unambitious and simple

but the principles involved are the
same; the principle involved in the
States Reorganisation Bill, which the

Housc passed only on Saturday and the
principle involved in this small unambi-
tious Bill are the same. The question of
language is the primary consideration

which should determine how a State or !

a Province should shape. Bengal and
Bihar along with Orissa, had been
administered under the Government of
Bengal since a long time. But during
the course of history, this was changed.
The British, when they came, impelled
by the spirit of self-preservation allow-
ed it to continue. In the meantime, the
spirit of nationalism began to grow in
Bengal. The dry bones in the open val-
ley became instinct with life. A new
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spirit was visible in the land. The breed-
ing place of this spirit was Bengal and
the standard bearers of this spirit were
the Hindus of Bengal, with a sprinking
of Muhammadans. Precisely at this time,
to curb this spirit Lord Curzon, who
was, in those days, described as an effi-
cient ruler of men who failed and an
unwilling regenerator of a nation who
succeeded’, promulgated the Partition of
Bengal in 1905 which unleashed the
patriotic forces of Bengal and gave rise
to a movement which bade fair to shake
the very foundations of British Imperia-
lism. In 1911, as a result of that
movement, the Partition of Bengal was
annulled and there was a re-partition of
Bengal which gave some parts of the
then Bengali-speaking areas to Bihar to
make Bengal a Muslim majority pro-
vince. That is the situation which is
existing even now. It was really surpris-
ing that my friend Shri Rajendra Pratap
Sinha, for whom I have the highest
regard, took up an attitude which
reminded me of the words of Mr. Wins-
ton Churchill during the last World War,
namely, ‘We must hold what we have'.
Did you hold the Bengali-speaking areas
of Bihar which were a part of Bengal
in 1911 ? If according to the wishes of
the then leaders of Bihar and in accord-
ance with the Resolution of the Cong-
ress passed in 1911, moved by Shri Tej
Bahadur Sapru, the Bengali speaking
areas had been retransferred to Bengal,
then this controversy could not have
arisen. No question would have arisen
that these parts were not Bengali-speak-
ing. Of course it was clear in those
days, as clear as noon-day light, that
the areas demanded by Bengal now
were Bengali-speaking then. Then came
1937, the year in which, for the first
time, ‘the Congress under the British
rule formed a Ministry in Bihar. Let
me read out a portion of an article writ-
ten by Shri Hemendra Prasad Ghose,
that doyen of Indian journalism. He
says in an article which appeared in the
Hindustan Standard of December 15,
1955 as follows:

“Bihar was a part of Bengal till the
partition, enacted by the British bur-
eaucrats in 1911, The Bihar leaders of
the time honestly and honourably con-
fessed that the partition had done a
grievous wrong to Bengal and that the
portions of Purnea and Malda to the
east of the Mahananda—which is the
ethnic and linguistic boundary bet-
ween Bengal and Bihar should go to
Bengal. Similarly such tracts in the
Santhal Parganas where the prevailing
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language is Bengali should go to Ben-
gal. The whole district of Manbhoom
and the Pargana Dhalbhoom of Sing-
bhoom District are Bengali-speaking
and they should go to Bengal.”

SHRI RAJENDRA PRATAP SINHA:
Why not undo the Partition of 1911
altogether ?

SHRI SATYAPRIYA BANERIJEE:
Ask the Government to do it. Bven
during the first Congress 1ule to which
I referred just now. Dr. Rajendra Pra-
sad, who now occupies the exalted posi-
tion of the President of the Indian
Republic in a report to the Congress,
made four classifications of the Bengalis
in Bihar. 1 am very sorry that this valu-
able report of Dr. Rajendra Prasad has
been entirely forgotten by the Members
o_fj this House and by the people out-
side.

SHRI RAJENDRA PRATAP SINHA:
Which report is he mentioning ?

SHrRI SATYAPRIYA BANERIJEE:
The report submitted to the Congress in
1937 or 1938 when the Congress was
administering the Province of Bihar
under the British aegis. Shri Ghose says:
“Dr. Prasad, in a report to the Congress,
ma'de' four classifications of the Ben-
galis in Bihar. In one of these he placed
those who arc residents of the Bengali-
speaking areas of Bihar, namely, Man-
bhoom, Dhalbhoom, parts of  Santhal
Parganas, and parts of Purnea. Ten
years later...”

« SHRI T. BODRA: I submit that quot-
ing from a newspaper is not admissible
as authentic. My friend may quote from
Bengal Gazetteer. Quoting from a paper
does not hold good. ..

Surt SATYAPRIYA BANERIJEE:
You can have your say later on. Let
me have mine. When I quite.....,

SHRI RAJENDRA PRATAP SINHA:
After all he is quoting the President.
What is the authenticity ?

MR. DEPUTY CHAIRMAN: If it is
wrong, you can refute it.

|
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SHRI SATYAPRIYA BANERJEE: 1
refer to an article written by Shri
Hemendra Prasad Ghose who is known

in Bengal as the living encyclopae-
dia:—

“Ten years later Dr. Rajendra
Prasad rebuked the Bihar Hindi

Sahitya Sammelan for not propagat-
ing Hindi in Singbhoom and Dhal-
bhoom areas—resulting in West Ben-
gal claiming them. ‘It is because of
the negligence and inactivity of Bihar
Provincial Hindi Sahitya Sammelan
that Singhbhoom and Dhalbhoom are
being claimed by West Bengal for
their being non-Hindi-speaking
areas.””

As against this, I will take you to a
period much earlier, about 90 years
back, when to late Bhudev Mukerjee, a
contemporary of poet Michael Madhu-~
sudan and Pandit Ishwar Chandra
Vidyasagar and Inspector of Schools of
Bengal, Bihar and Orissa, a proposal
came from the British asking him to
introduce Bengali as the medium of ins~
truction in Bihar?” Shri Bhudev in those
days flatly refused to do it, saying that
the only medium sthrough which instruc-
tion should be imparted is the mother
tongue of the region. Therefore, Bengali
was not imposed upon Bihar in those
days. T will not give any pain to my
friends in Bihar by reminding them as
to how Bengali has been treated under
the Congress Government there. Bengal
and Bihar have been living as brothers
in the past, they are living so now and
they will also live like that in the future.

Sir, we have taken our position on
three principles, the first principle is that
of language, then the principle of con-
tiguity village being taken as the unit.
and then the wishes of the people where
necessary. If these three principles had
been the guiding factors, no trouble
whatsoever in any part of India would
have arisen. But the wisdom of the
Government prompted them to go back
upon that scientific principle of language
as the basis for the formation of States
and Provinces which the Congress has
been officially propagating since 1920
under the leadership of Mahatma
Gandhi. From 1920 to 1945-46, that of
same principle of language permeates
the Resolutions of the Congress so far
as the construction of the Provinces and
States are concerned. But no sooner they
had power transferred to them, than
they changed absolutely over-night.
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When they had the power the will eva-
porated. When they had the will, they
had not the power. In this untenable
position we see the Congress now. ...

Surr JASPAT ROY KAPOOR: (Uttar
Pradesh): Can my hon. friend quote one
single quotation from any Resolution of
the Congress where it has advocated the
formation of States or Provinces on lin-
guistic basis:

Surt BHUPESH GUPTA: For the in-
formation of the hon. Member, I would
ask my hon. friend here to read out
this......

Mr. DEPUTY CHAIRMAN: Let
him go on, Mr. Gupta.

Surt BHUPESH GUPTA: Yes, Sir,
just one minute. Let him read out this.
(Hands over a quotation to Shri Satya-
priya Banerjee.) .

Suri SATYAPRIYA BANERIEE:
Before reading this out, I may remind
my hon, friend. Mr, Kapoor and refer
him to the constitution adopted by the
Congress at the Nagpur Session in
-+ 1920.

Sur1 JASPAT ROY KAPOOR: The !

Constitution of India?

Sari  SATYAPRIYA BANERIJEE:
No, the Constitution of the Congress.

Sur1 JASPAT ROY KAPOOR: We
are not concerned with that.

SHR1 SATYAPRIYA BANERIJEE:
Then what are you concerned with ?

SHR1 JASPAT ROY KAPOOR: The
resolution for the formation of the States
on a linguistic basis.

SHr1i SATYAPRIYA BANERIJEE:
I am referring to the Congress, the
Congress when it was a fighting organi-
sation......

MRr. DEPUTY CHAIRMAN: But he
wants you to quote a resolution of the
Congress asking for the reorganisation of
the States on a linguistic basis.

Suri SATYAPRIYA BANERJEE:

Between the years 1920 and 1947, the
Congress reaffirmed its adherence to !
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the linguistic principle on three occa-
sions. I am reading from page 14 of
the Report of the States Reorganisation

" Commission and my hon. friend, if he

has a copy with him now may please
look up.

SHrRI JASPAT ROY KAPOOR: But
where is the resolution of the Cong-
Tess.

Suri SATYAPRIYA BANERIJEE:
Itisin the Office of the Congress situat-
ed No. 7 Jantar Mantar Road, New
Delhi.

Surt JASPAT ROY KAPOOR: This
is how the States Reorganisation Com-
mission, in ignorance of the real fact
interpreted the Congress position today.
So I ask, is there any resolution of the
Congress on the subject ?

Suri BHUPESH GUPTA: 1 would
refer my hon. friend to the Election
Manifesto issued by the Congress Work-
ing Committee in 1945-46 and there he
will find a paragraph referring to the fact
that the Congress stands for the linguis-
tic reorganisation of the States.

SHrR1 T. BODRA: The Congress.....

MRr. DEPUTY CHAIRMAN: Order,
order. Let him continue, you can reply
Jater on.

Surt SATYAPRIYA BANERIEE:
1 think Mr. Kapoor will agree with me
when I say that the Congress consti-
tution was changed under the leadership
of Gandhiji in 1920 and one of the
articles of that constitution of the Cong-
ress was the constitution of the provin-
ces of India on the basis of language
and in accordance with that the Cong-
ress constituted certain provinces which
had no relation to the administrative
provinces of British India.

SHrR1 JASPAT ROY KAPOOR: It is
no use shifting the ground.

Mr. DEPUTY CHAIRMAN: He
wants to know if there is any resolution
of the Congress to say that the adminis-
trative provinces will be on the linguis-
tic basis.

Surt SATYAPRIYA BANERJEE:
The constitution of the Congress is more
than a resolution of the Congress.
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Ser1t BHUPESH GUPTA: How long
has the hon. Member been in the Cong-
ress? He has been too long in the Cong-
ress not to know such things.

MRr. DEPUTY CHAIRMAN: We are
not concerned.

SHRiI JASPAT ROY KAPOOR: Prob-
ably much longer than the age of my
hon. friend Mr. Bhupesh Gupta.

Suri BHUPESH GUPTA: It is sur-
prising that a learned man like Mr.
Kapoor and so long in the Congress
should be so ignorant. -

Mr. DEPUTY CHAIRMAN: Order,
order.

Sur1 BHUPESH GUPTA: We are
indeed in a strange land.

Sur1 SATYAPRIYA BANERIJEE:
I did not expect such a thing from Mr.
Kapoor who is always very careful in
his expressions of opinion. However,
when other interests prompt him to do
so, I cannot help it.

Then my hon. friend Mr. Mahesh
Saran—I do not find him in his seat—
for whom also I have very high regard,
at the end of his speech referred to the
merger of Bengal and Bihar.

SHR1I T. BODRA: And Orissa also.

SHRI
No.

SATYAPRIYA BANERIJEE:

SHr1 MAHESH SARAN: Yes, I did.

Sur1 SATYAPRIYA BANERIJEE:
Did he mention Orissa also ? Very good,
very good. He wanted Bengal, Bihar and
Orissa to continue as they had been in
the times of the Moghuls and under the
British for some time. It was an
unnatural thing nurtured by the Moghuls
and the British and I did not expect
such a thing to come from my esteemed
colleague Mr. Mahesh Saran. We want
to develop these States or Provinces on
a natural basis.

Suri MAHESH SARAN: No* on the
linguistic basis.
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Suri SATYAPRIYA BANERIJEE:
But the natural basis is the basis of lan-
guage. Language helps the administra-
tion of the States and Provinces and
therefore, administrative convenience
comes later.

SHR1 MAHESH SARAN: That should
come first.

SHRI SATYAPRIYA BANERIJEE:
Then let us agree to differ.

Sir, let me now come to the Bill as
such. The Bill seeks to transfer certain
territories from Bihar to West Bengal.
The Congress of the Bengal, the Cong-
ress Government of West Bengal, the
New Bengal Association of West Bengal
and a prominent member of the Cong-
ress Government have demanded terri-
tories from time to time, differing from
e?ch other.

Suri T. BODRA: It is because the
Congress administers, not you.

SHri SATYAPRIYA BANERJEE:
Don’t be impatient, Mr. Bodra. You will
have everything you want to have. Only
have patience. “Tarry a little”, if I may
quote Shakespeare.

In 1948, the new Bengal Association
demanded 10,000 square miles. Later,
Mr. N. R. Sarkar also in 1948, claimed
16,000 square miles. He was the Finance
Minister of the West Bengal Government
at that time. The West Bengal Govern-~
ment demanded before the Commission
11,840, square miles. Lo and be hold,.
the West Bengal Congress had demand-
ed 13,950 square miles. The States Reor-
ganisation Commission granted 3,812
square miles. Government of India took
away also something from that 3,812
square miles and gave Bengal about
3,200 odd miles. Sir, a report of the
Select Committee again betrays a very
important matter and it appears
therefrom that the Congress of
West Bengal which pitched its
demand so high before the Com-
mission  is satisfied with the Bill
whereas the Congress Members of the
Select Committee from Bihar are not. 1
do not quite understand how, in a Com~
mittee, in which there was an agreement,
between the Congress members of Bihar
and Bengal although after much discus-
sion and hesitancy, we do not find any
note of dissent from the Members of
Bengal but a plethora of Minutes of
Disseni from the Members of Bihar,
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This one point explains that the Cong-
ressmen of Bihar are not satisfied while
the Congressmen of Bengal are satis-
fied.

As 1 was saying, the areas that were
claimed by different individuals and
organisations were different. It might be
legitimately asked as to whether the
-~ movement that was started in West Ben-
gal against the recommendations of the
States Reorganisation Commission and
later on against the merger of Bengal
and Bihar and which compelled Dr.
B. C. Roy to withdraw the merger pro-
posal had any basis ? They had a very
scientific basis the only basis. They did
not mention any area. They m_entlc_)ned,
“all the Bengali speaking areas in Bihar”
contiguous to West Bengal with village
as the unit, and the indication of those
areas was the historical background of
the claims of Bengal since 1912.
This has been forgotten; the justice of
Bengal’s case has been entirely forgotten
now by the people of India. Bengal
has been partitioned thrice once in 1905.
second time in 1911 and for the third
time in 1947. In 1905, it was as a
result of the machination of the British
Imperialists to curb the growing spirit
of nationalism in Bengal that a parti-
tion was made by Lord Curzon. It was
again as a result of the second instal-
ment of the machinations of the British
Imperialists to transform Bengal into a
muslim majority province that a re-par-
tition was made in 1911 and T am sorry,
Sir, if 1 have to say, that Bengal was par-
titioned for the third time to satisfy the
unusual, indecent lust of the Congress
leaders of those days in 1947 for power.
Had the Congress in those days not
jumped at the prospect of power by the
offer of the British Imperialists of a
truncated India and a truncated Bengal
and a truncated Punjab against the wish-
es of Gandhiji this situation would not
have arisen. Not only that.

Dr. W. S. BARLINGAY: May I ask
my hon. friend . ...

SHr1 SATYAPRIYA BANERIEE:
I am coming to that, Dr. Barlingay.
Please sit down.

If they would have waited for some
time more, the whole of India would
have been at the command of the Cong-
ress but the indecent haste in springing
to power was responsible for this and
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the whole country is suffering for that;
and we are asked to be beholden to the
Congress for the small mercies that have
been shown to the people of Bengal in
this Bill. The people of Bengal will cer-
tainly accept what they have been given
but they will not rest content. They will
go on agitating. I do no know what the
Chief Minister of West Bengal has said
but let it be said here and now that
the Chief Minister of West Bengal does
not represent the people of Bengal. He
had to eat the humble pie when the
result of the Parliamentary by-election
in north-West Calcutta came out. He
had to say, “I bow down to the will of
the people of West Bengal”. Therefore,
he does not represent the people of West
Bengal. I know he will never carry on an
agitation for the achievement of the
end that the people of West Bengal
have in view. Here, Sir, I will not take
much time of the House any longer. )
will only say this. Bihar has got, as a
result of this Bill, something which she
ought not to have got. Bengal has lost,
as a result of this Bill, a large portion
of what was her due. We will say more
when we come to speak of the amend-
ments but here I will make a mention
only. What are the Bengali speaking -
areas contiguous to Bengal ? It may be
said that the Bengal or the Bihar of
1912 is not the same as the Bengal or
Bihar of 1956. Granted. Therefore, the
only scientific method which can be
evolved to ascertain what is what is,
as we have suggested, a Boundary Com-
mission which will go into the whole
affair, That Boundary Commission has
to submit its Report within a very short
time also. If it is possible, after the
enactment of these two Bills, to go into
the delimitation work and finish it
within a prescribed time limit, I think
this Commission also could finjsh its
work within the same time. Where there

is a will, there is a way. Let justice be
done.

Thank you, Sir.

Dr. P. C. MITRA: Sir, T stand not
to oppose the Bill but to submit some
views of the Bihar Government.

In  pursuance of the proviso to
article 3 of the Constitution, the draft
Bihar and West Bengal (Transfer of
Territories) Bill, 1956, was referred to
tl_le States concerned, to ascertain the
views of the Legislatures of the States.
The debates in both the Houses in Bihar



9447  Bihar and West Bengal

were initiated on the Motion of the
Chief Minister on the following terms:

“That this Assembly/Council pro-
ceed 1o express its view on the Bihar
and West Bengal {Transfer of Terri-
tories) Bill, 1956, as referred by the
President under article 3 of the Con-
stitution of India”.

This was considered by the two
Houses of the Legislature meeting at a
special session at Ranchi on the S5th,
6th and 7th of July, 1956. In the course
of the debate in both the Houses strong
feelings of resentment were expressed
against the Bill providing for the trans-
fer of territories in complete disregard
to the wishes of the people inhabit-
ing those territories. There was an
overwhelming demand that the Gov-
ernment of India should be
asked to abandon the Bill,. ...
and that if the Government of
India finally decided to proceed with
the Bill, the Members of the Legisla-
ture and the Ministry should resign.
At the conclusion of the debate an
amendment to the motion of the Chief
Minister.

2 P.M.

was moved and adopted by 269 votes,
and only 6 votes were against the amend-
ment. The Members who voted for the
Amendment were, besides the Indepen-
dent Members, the members of the Con-
gress Party, the United Jharkhand Party,
the Socialist Party, the Janta Party, the
Ramrajya Parishad Party and the Inde-
pendent Jharkhand Party.

Mr. DEPUTY CHAIRMAN: Dr.
Mitra, you can continue at 2-30. I am
adjourning the House for half an hour.
The House will meet again at 2-30.

The House then adjcuined
for lunch at one minute past
two of the clock.

The House re-assembled after lunch
at half past two of the clock, MR.
DepuTY CHAIRMAN in the Chair.

Dr. P. C. MITRA: The operative
part of the motion adopted by both the
Houses of the Legislature reads as fol-
fows:—

“The Government of India be urged
to abandon the proposal to introduce
the Bihar and West Bengal (Transfer
of Territories) Bill, 1956 and the
President be requested to withhold the
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recommendation of the Bill in Parlia-
ment.”

The views of the Bihar Government
on the provisions of the Bill are defini-
tely that the Bill should be dropped,
vide letter dated 12th July, 1956 from
Mr. B. S. Pande, I.AS. to the Joint
Secretary to the Government of India,
Ministry of Home Affairs. The people
of the areas proposed to be transferred
have expressed themselves clearly and
unequivocally against the proposed
transfer. Lakhs of people both in Pur-
nea and Manbhum appeared before
the Commission and demonstrated
against the transfer. Almost every Gram
Panchayat in the area concerned has
passed resolutions opposing the trans-
fer, and these Panchayats are statu-
torily elected bodies fully representa-
tive of the adult population.

Sir, in considering the question of
redistribution of boundaries between
two or more existing States, the wishes
of the people should, in the view of
the Government, be treated as the deci-
sive factor. Having been a part of
one State or the other for a consider-
able period, the people develop eco-
nomic, social and cultural ties with
the rest of the population of the State
and whether these ties should be bro-
ken or not should obviously be a mat-
ter of their choice. In fact, the Com-
mission itself took a similar view when
they said that the wishes of the peo-
ple to the extent they are objectively
ascertainable and do not come in coa-
flict with larger national interests,
should be an important consideration
in readjusting the territories of States
(para. 221 of the report). The Com-
mission also laid down the principle
that in a democratic country the wishes
of the people of even smaller areas
are entitled to the fullest consideration
(para, 228 of the report) and, in actual
fact, the Commission followed this
principle in almost every case in decid-
imng whether a particular area should
be detached from one State and attach-
ed to another State. The Commission
in many instances was guided by this
principle. but unfortunately in the case
of redistribution of boundaries between
Bihar and West Bengal, the Commis-
sion completely ignored the wishes of
the people in making its recommenda-
tion for the transfer of territories from
Bihar and that the Government of India
should likewise have taken a decision
in complete disregard of the wishes,
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feelings and sentiments of the people
affected. The State Government of
Bihar are strongly of opinion that any
transfer effected, except on the basis
of the consent of the people concern-
ed, would leave behind a fecling of
bitterness and a sense of injustice
which would ultimately poison the
relationship of the two States and that
such a transfer would not, therefore,
be cither in the interest of Bihar or of
West Bengal, or in the interest of the
country as a whole.

I believe that under article 3 of the
Constitution it is not binding upon the
President to accept the views of the

Legislature of the State but the views :

of the Legislature of the State from
which territories are proposed to be
separated should be entitled to the
greatest weight as they represent the
views of the people of those territories,
and should not be disregarded, unless
there are compelling reasons for doing
so. The Bihar Legislature has consider-
ed the draft and has adopted a motion
urgine the Government of India to
abandon the proposal to introduce the
Bill and requesting the President to
wi.hhold his recommendation to the in-
troduc ion of the Bill in Parliament.

The views of the West Bengal Legis-
lature on the proposals for transfer are
not en:itled to the same weight as the
views of the Bihar Legislature because it
is Bitar and not West Bengal which
it - territory and it is the people
¢ -vhose social, cultural, eco-
nowte aad administrative ties with the
peopl of the area proposed to be
transfc red are to be broken.

As -egards the areas to be transfer-
red fiym the Purnea district, it would
be an act of great injustice to be done
to the people of that area who speak
Hindi and Urdu, if they are transfer-
red 1. : State with which they have
nothin; in common in language and little
in co nmon in culture, social customs,
etc. There is not the least justification
either on administrative grounds or on
the ¢-ound of language for the trans-
fer ot any territory from Purnea. It
shoul | bave be realised that if West
Beng'l must have territories from
Biha: for providing a direct road link
between two parts of it, there can be no
justification to break the existing direct
road links between parts of Bihar, as
for example, between Dhanbad and Jam-
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I shedpur, Dhanbad and Muri, and Dhan-
i bad and Ranchi by transferring certain
territories from Manbhum Sadar to
West Bengal. After all there should nat
be one standard for judging the adminis-
trative convenience of West Bengal and
another for that of Bihar. The West
Bengal Assembly and Council both con-
sidered and approved the provisions of
the Bill subject to various suggestions
and modifications.

So none of the State Legislatures
were satisfied with the provisions of
the Bill.

Dr. NALINAKSHA DUTT (West
Bengal): Sir, we have listened to a few
forceful speeches and we have already
had discussions on this Bill. T propose
i to place before the House some facts.
which will give you an idea why Ben-
gal is asking for some more areas. At
present our area is barely 30,000 square
miles. Out of this area the actual plain
area is about 18,000 square miles and
undulating plains about 9,500 square
miles. These undulating plains are gene-
rally subject to soil erosion, and on
account of this soil erosion the land loses
its fertility, and sometimes erosion has
been mainly caused by deforestation.
Generally the forests in a country should
be at least 25 per cent. of the total
area. In Bengal this area has been
reduced to 14 per cent. On account of
the  shortage of forests these
undulating plains are losing their
fertility, and therefore we barely
have 18 to 20 thousand square
miles for living and for cultivation. Out
of this we have cultivable area of about
21 million acres, and thus you can see
that with a heavy population which is
nearly 25 millions we have not got even
one acre to a person. Therefore, this
particular point should be taken into
consideration for increasing the area of
West Bengal. T am not discussing here
the grievances of Bengal, though you
know that we have been reduced to this
small area first by the 1911-12 partition

by which the area was reduc-
ed from 1 Jlakh square miles
to 86,000 square miles. At that
time the density of population was

717. In 1947 the density had gone up
to 806. You know, Sir, though it is not
admitted by our friends, how Bengal
had suffered since 1905. The Britishers
tried to increase the percentage of Mus-
lims in Bengal and reduce the majority
of the Hindus, and actually in the
undivided Bengal the Muslims were 54
per cent. In order to reduce the Hindu
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majority a large area of our province
was tagged on to Bihar. At that time
the Biharis were in the good books of
the Britishers. [ shall read a few lines
from the despatch of Lord Hardinge to
the Secretary of State: “‘The Biharis are
sturdy and loyal people, and it is a
matter of common knowledge that
although they have loang desired separa-
tion from Bengal, they refrained at the
time of partition from asking for it
because they did not wish to join the
Bengalees in opposition to Government.”

Surt MAHESH SARAN: What is the
reference he is talking about?

Dr. NALINAKSHA DUTT: From o
despatch of Lord Hardinge to the Sec-
retary of State dated the 25th August
1911. This was writien by Lord Har-
dinge to the Secretary of State. That
shows that in 1911-12 the Muslims on
the one hand and the Biharis on the
other were gocd friends of the Briti-
shers, and that causcd the reduction
of the area of Bengal.

Sart RAJENDRA PRATAP SINHA:
My friend must have known that Bihar
had stood first in all the national move-
ments or struggles, in all our national
fights for liberation.

Dr. NALINAKSHA DUTT: All the
provinces were not then awake, when
the movement started in Bengal. There
was then no question of a national
movement.

Surt MAHESH SARAN: Is this past
history relevant ?

Dr. NALINAKSHA DUTT: It is
not irrelevant. I only point out that
Bengal has lost a large part of its ter-
ritory, which was originally inhabited
by Bengalis, due to this British policy.
That is only what I want to point out.

SHr1 B. K. P. SINHA (Bihar): I have
read the despatch. It simply says that
the Biharis are a sturdy and loyal pec-
ple, so their demand for separation
should be conceded. The despatch does
not say that, since they are loyal and
Bengalis are disloyal, Bihar should be
aggrandized at the cost of Bengal. What
you say is not the correct interpreta-
tion.

4—20 Rajya Sabha/56.
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MR. DEPUTY CHAIRMAN: I wish
Members do not use language which
would offend another province or an-
other Member.

Dr. NALINAKSHA DUTT: I am
only mentioning why Bengal suffered,
why the Bengali-inhabited areas were
transferred to Bihar and Pakistan. This
partition is the cause of the present
trouble. The partition of 1912 produc-
ed its fruits in 1947, and Bengal was
reduced to a very small State, though
it is counted as one of the Part A
States. It is a matter of regret that nei-
ther the Joint Committee nor the States
Reorganisation Commission have found
their way to include Goalpara of Assam
in West Bengal.

To this smallness of area of West
Bengal I want to add the problem of
refugees. For the refugees the figure is
this: according to the 1951 census it was
21 lakhs excluding those who already
came to West Bengal. Now we aie
having daily 750 to 1000 refugees
entering into West Bengal. In December
1955 there were as many as 2,34,000
refugees in camps. Today the population
of refugees is 36 lakhs. Now the settle-
;nent of refugees is a very great prob-
em.

Surt MAHESH SARAN: They can
be transferred to other States.

Dr. NALINAKSHA DUTT: Now,
Sir, out of these refugees, 40 per cent.
are agriculturists and 60 per cent. are
non-agriculturists. We transferred about
36,000 to Bihar, but many of them
have come back because they probably
could not get good treatment there and
there were other reasons also.

SHRI RAJENDRA PRATAP
SINHA: The hon. Member hasn’t got
the correct figures with him. In the first
instance, 75,000 were sent and now
we have another 50,000.

SerRt MAHESH SARAN: Sir, all
these allegations are baseless.

MR. DEPUTY CHAIRMAN: Order,
order. Let him proceed.

Dr. NALINAKSHA DUTT: Sir, our
problem is slightly different from the
Punjab problem. In Punjab the density
of population is 338, whereas it is 800
here. “The number of refugees in Pun-
jab was 47 lakhs as against 61 iakhs of
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evacuees. The number of refugees in
our State is 36 lakhs and only 15 lakhs
are evacuees, and even out of those 15
Jakhs evacuees, 10 lakhs have come
back, and have been rehabilitated and
resettled on their own lands. Therefore
you will see that in our case it is really
a one-way traffic. Now added to this
problem is the problem of immigrants
that we are maintaining. We have mn our
industries at present 15 lakhs workers.
And out of these 15 lakhs workers, 10
lakhs are immigrants coming from
neighbouring areas and sending their
earnings to their native places, although
it is the State of West Bengal which is
giving them all sorts of amenities etc.
Therefore, Sir, we have almost reached
the breaking point due to this heavy
population consisting of refugees and
immigrants. [t is to save this State from
reaching the breaking point that we are
asking for a little more land.

Suni B. B. SHARMA (Uttar Pradesh):
How will this little land or more land
solve your problem ? It is not going to
solve your problem. Why not transfer
these persons to those areas which are
not thickly populated, for instance, in
Madhya Pradesh ?

Dr. NALINAKSHA DUTT: But they
do not want to live there. That is the
whole trouble. Sir, our population
figures......

SHrR1 MAHESH SARAN: Every time
you say our population’. What is this
‘our population’ ?

Dr. NALINAKSHA DUTT: Sir, the
refugees suffer from so many difficul-
ties. They cannot escape the spirit of
parochialism, casteism and communa-
lism, which is growing in the other
States. Actually, Sir, 60,000 persons
were sent to Bihar and 36,000 persons
were sent to Orissa. But there is a
steady flow back. Sir, experience has
taught us that unfriendly atmosphere in
other States, lack of genial surroundings,
absence of cultural and linguistic homo-
geneity, all these things prevail in the
other States, and therefore these refugees
must be settled in an area within the
administrative ambit of West Bengal.
This is the opinion of our Government.
Therefore 1 submit that if Madhya Pra-
desh or Bihar had been able to find
accommodation during the last four or
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five years for these refugees, perhaps
West Bengal would not have pressed so
much for land. We do not want land for
Bengalis of West Bengal, but we want
land merely for the refugees that have
come to us. And it is not proper to say
that Bihar has been offering any good
treatment to these refugees.

Now, Sir, I come to the few specific
points with regard to Purnea or Gopal-
pur thana. Now, Sir, it has been admit-
ted both by the Commission as also by
the previous politicians that it is essen-
tial and urgent that the two parts of
Bengal should be made contiguous. In
this connection, I would like to read
from the Parliamentary Debates of
1951 in which Shri Hussain Imam
1(Bihar) appears to have stated as fol-
OWS:

“I am rather in a difficult position.
While I see the equity and justice of
the demand of Bengal, I have the mis-
fortune—or the good fortune—of
coming from the Province which
would have to bear the brunt of this
adjustment.

The question before the Centre is
not so restricted. While we, coming
from different States look at it from
the point of view how it affects our
own particular State, the Central Gov-
ernment and the party in power can
have a wider outlook and sec it in its
proper perspective. Let us examine the
posttion of Bengal. It was a mighty
province with a big population and a
long tradition of leadership and from
that it has been reduced to such a
position that it does not come in the
first five provinces of India, as far as
population is concerned.”

If the Centre is prepared to com-
pensate Bihar adequately and comple-
tely, 1 believe, Bihar would not raise
any objection to give something to the
Province of Bengal who stand in so
much need of readjustment of their
frontiers and re-equipment of their
shattered economy. 1 believe that it is
in the best interests of all concerned
that the Centre should behave in a
manner, not of a partisan, but of an
arbitrator,”

Surt B. K. P. SINHA: Sir, imme-
diately after  delivering this great
speech, this supposed leader from Bihar
found a very rick asylum in Karachi.
He is there now.
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Dr. NALINAKSHA DUTT: Then,
Sir, in the course of his reply, Shri
Rajagopalachari, Home Minister, Gov-
ernment of India, stated as follows:

“Here is a Province which is divid-
ed into two unconnected parts. Here
is a southern part of West Bengal Pro-
vince, and here is Dariecling in the
north, and in between there is no con-
nection and let us have some con-
nection. That was the proposition. It
is not a corridor problem as was elo-
quently and graphically put, bringing
before us all the pictures of the corri-
dor problems of Germany and of Po-
land. It is a totally diffcrent thing.
They want an administrative improve-
ment in the matter of comraunications.
It is really a question of communica-
tions and of bringing about a state of
things whereby our general defence
position and our administrative posi-
tion may be improved.”

SHrR1 RAJENDRA PRATAP SINHA:
May I know from where he is quot-
ing ?

DrR. NALINAKSHA DUTT: You
can refer to Vol. XIV, and the date
is 23rd August 1951.

(Interruptions.)

Surir J. V. K. VALLABHARAO
(Andhra): Sir, I may point out that on
the Treasury Benches there is neither a
Minister nor a Deputy Minister.

Mr. DEPUTY CHAIRMAN: Don't
bother. Everything is being noted.

Surt BHUPESH GUPTA: Sir, it is a
very relevant point. Without any dis-
respect to my hon. friend—he is a very
responsible person and I would like to
see him a Deputy Minister some day—
we would like to have some hon. Minis-
ter on those benches.

MR. DEPUTY CHAIRMAN: He
belongs to this House. Every word of
what you are saying is being taken
down.

Surt BHUPESH GUPTA: But don’t
you think, Sir, that when such an
important matter is being discussed, not
even one Cabinet Minister or even a
Deputy Minister is present to listen to
the debate?
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Mr. DEPUTY CHAIRMAN: Yes,
let us go on.

_SHRI RAJENDRA PRATAP SINHA:
Sir, in order to maintain the dignity of
the House, you can arrange for some
hon. Minister to be here.

Mr. DEPUTY CHAIRMAN: I have
sent for him.

Dr. NALINAKSHA DUTT: Sir,
we want the area between Mechi and
Mahananda near Taibpur railway sta-
tion and Barsoi thana. From
Pakur to Kathihar should be
added, for that is also a Ben-
gali-speaking area on the eastern side of
the railway line. But this is too much
to ask. 1 crave the indulgence of the
Bihar Members. I am only placing it
before the House that this would have
been much better.

3 pP.M.

No, this Purnea area has been
attached to the Darjeeling District. Per-
haps it would have been better to
attach it to West Dinajpur, for there are
a large number of Muslims in West
Dinajpur and Malda who are allied to
the Muslims of Purnea. In Malda out
of a population of 9,37,000, nearly
3,46,000 or 36'9 per cent.,, are Mus-
lims and they have got the same cul-
ture as that of the Muslims of Purnea.
Therefore, it would be preferable to
attach the added area of Purnea to West
Dinajpur to maintain uniformity in cul-
ture and language, for they also speak
the same dialect.

A bogey has been raised about Mus-
lim grievances, that Muslims are afraid
of coming over to Bengal, because of
their language and of the resettlement of
the refugees there. Government has
already promised that there will be no
resettlement of refugees there. What 1
want to say is that the culture of the
Muslims of Kishanganj is not very dif-
ferent from that of the Muslims else-
where in India. The culture of the Mus-
lims of Purnea is not different from the
culture of the Muslims in Malda. Hence.
to say that the Muslims of Purnea will
be isolated and put to difficulties is a
wrong reading of the situation. The Mus-
lims of the Kishanganj sub-division and
in Kasba Amur and Balarampur thanas
are said to be of Koch origin.  The
Bengali Muslims are of Bengali origin.
They were originally Hindus, but now
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converted Muslims. Therefore you will
find that these Muslims have more affi-
nities with the Bengal Muslims than ibe
Muslims of other parts of India, and the
same is true of their language. They
speak Kishanganjia and Sirpuriya which
are mixtures of Bihari and Bengali, and
the same dialect is also spoken in
Bengal.

(The Deputy Minister for Railwuys and
Transport, Shri O. V. Alagesan, cntered
the Chamber.)

Suri BHUPESH GUPTA: Is that all
ttat we could get?

Dr. NALINAKSHA DUTT: Hence,
to attribute communalism to West Ben-
gal is rather not proper. West Bengal
has made ample provision for Muslhm
education. I shall give you an idea of
the provisions that they have made so
far. Besides the ordinary schools and
colleges provided for education the
West Bengal Government has provided
special {facilities for the religious and
secular education of Muslims. The
hon. Member, Prof. Kabir, touched on
this point, but he did not give any
figures. Higher Madarasahs in 1947-48
were 8; in 1953-54 they were 7: Junior
Madarasahs in 1947-48 were 176; now
it is 109. For these Madarasahs over
Rs. 3 lakhs are being spent every year.
Over and above this, special arrange-
ments have been made for the educa-
tion of the boys of the Nizamet family
of Murshidabad. On this also about
Rs. 3 lakhs are being spent every year.
For the Urdu-speaking boys and girls,
there are special schools like Takhawat
Memorial School, Calcutta Madarasah,
Koraya M. E. School, Woodburn M. E.
School, etc. Then, there is an Urdu
Department in the Calcutta Madarasah
and you will be glad to hear that in our
University ample provision has been
made for teaching Persian and Arabic
and Islamic history and culture, and
the number of Hindu students taking
up Islamic history 2nd culture is
increasing so fast that it is becoming
almost difficult to provide them all with
seats. Therefore, to say that West Ben-
gal is communal and will not provide
educational facilities for Muslims is
very wrong.

Surr B. K. P. SINHA: But nobody
has said this.

'
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Dr. NALINAKSHA DUTT: Actu-
ally West Bengal is non-communal in
outlook. There are several Muslim poc-
kets in Calcutta and they are all engag-
ed in trade and commerce. Out of the
15 lakh Muslims who went to Pakis-
tan, ten lakhs have returned, and out of
these ten lakhs, a large number is
employed in our industries, because it is
thought that these Muslims will give bet-
tetr  production. We appreciate their
work very much and therefore thev
have been taken in.

SuaH MOHAMAD UMAIR (Bihar):
Where is the question of Mus-
lims and Hindus in respect of this Bill?
My friend is referring to Muslims and
ke is answering points that were never
raiscd. Nobody has asked anything. and
I am sure nobody from Bihar or for that
matter, anybody in Bihar Legislature.

Dr. NALINAKSHA DUTT: The
point has been made that this area
should remain in Bihar, because these
people are Muslims and they do not
want to come to Bengal.

SuaH MOHAMAD UMAIR: Atleast
no Muslim said that.

Dr. NALINAKSHA DUTT: There
;{/as an agitation from Purnca Mus.
ims.

Suan MOHAMAD UMAIR: Why
can’t he simply say the Purnea people ?

Dr. NALINAKSHA DUTT: [ shall
come to Manbhum. Generally the Biha-
ris claim that the Hindi of Bihar is the
Hindi of U.P. It is not so. I would
remind hon. Members that according to
our ancient history Bihar Hindi was
derived from Prakrit, whereas the U.P.
Hindi was derived from Sanskrit. Sans-
krit was spoken only west of the Sada-
nira (Gandak) river. East of the Sada-
nira river was inhabited by people who
spoke Prakrit. Bihar Hindi is really
derived from Prakrit and not from Sans-
krit, and I think the derivations of
Magadhi, namely, Bhojpuri, Maithili
and Megahi will be hardly understood
by a Hindi-speaker from UJ.P. These
dialects will be understood by Bengalis
and Biharis. Since the linguistic question
has been brought up in the discussion, I
would like to submit that Bengali and
Bihari Hindi are more akin.

SHRI B. K. P. SINHA: That is why we
vanted merger.
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Dr. NALINAKSHA DUTT: About
Manbhum, the only point that I want to
make is that Chas thana, Chandil thana
and Patamda police station have been ex-
cluded. There will be administrative
difficulties if these were kept out, but as
the Joint Select Committee has recom-
mended this and as T was a Member of
that Committee, I do not wish to add
anything. T only wish that Government
would agree to these thanas being add-
ed on to West Bengal.

Sur1 BHUPESH GUPTA: Has the
hon. Member submitted any note of dis-
sent on the subject ? If not, why not ?
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Pror. HUMAYUN KABIR: I never
said ‘Bihar Government’ in connection
with the defective maps. I referred to no
Government whatever.
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Surt BHUPESH GUPTA: Does it

contain any signature of the Commis-
sion ? So that we may know.....

SYyEp MAZHAR IMAM: The Com-
mission has a right to refuse it. This is
a memorandum.

Sur1 BHUPESH GUPTA: We would
like to know the view of Dr. Kunzru
vyho was a Member of the Commis-
sion.
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Sur1 P. N. SAPRU (Uttar Pradesh):
Is it not a fact that the census of 1921
was on the basis of Brierson’s view that
the language spoken in these districts
was more allied to Bengali than to Hindi
and in 1901 Sir Edward Gait 1 think
came out with the theory that the langu-
age used was more allied to Maithili
than to Bengali.



2467 Bihar and West Bengal [27 AUG.

|

”’5 olia ~ UUD > rLﬂ’ e O

aler &5 L5 lay 45 g g R
ol 3y 2 LS e gx 2 eailes
2 & M fol —2 1 e
WM o2 = b Sala LS S S ey
L3 ’}-<@=.~ djts L Ciad .;)Lg S
i skt (o] gen — e ala yayd
J’J S LJLQ, & 2 UM I}ﬁ‘;; _95,5
TR 8 B8 = e g 5 oS
S e ] e 55 e M gl
& 2 & J’,«. ul.af Ko — 2 oA y&e
55 Ll — e LS daly S 5 ey
—ute U e el Ll Ui ki
Syl (5 @y ow = = e e
¥ e~ Ualy Ul pad (e
o oyl S diayb SRS gand K
s owS S s — ea Uala WS
& & G LJ'M’; & Ly v.‘l,.g; shwi
Ut Slle o guno Sy s &ls e
o oS ol e daly Uls ag
Jredy Sk = Sla Lo aser ey
I R I
LI.DL% U*?.: U'..Kg’ J’jw 4 di:,,u;w
o 35 b S ey 3 02—y
A Kipd oyeyd g_f,J S &ills g &«
iyt @ o8 ) pn Haly e Ul
| Buo & — yan Jala Usaer g
-

Surr BHUPESH GUPTA: Is it the
assertion of the hon. Member that if
there are 99 per cent. Bengalis in Bihar,

then Bihar would be another Bengali-
speaking linguistic State ?

CaptaAIN  AWADHESH PRATAP
SINGH (Vindhya Pradesh): That will
be the next step.
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SurRi SATYAPRIYA BANERIJEE:
Bengal started it long ago.
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ProF. HUMAYUN KABIR: In Ben-
gal....

Mr. DEPUTY CHAIRMAN: No per-
sonal talks. Order, order.
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Pror. HUMAYUN KABIR' I never
said ‘Bihar Government’ in connection
with the defective maps. I referred to no
Government whatever.
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Surt BHUPESH GUPTA: Does it
contain any signature of the Commis-
sion ? So that we may know.....

SYyEp MAZHAR IMAM: The Com-
mission has a right to refuse it. This is
a memorandum.

SHrR1 BHUPESH GUPTA: We would
like to know the view of Dr. Kunzru
who was a Member of the Commission.

T [doe aoge T § o #a g fx
FHRE & A T AT W AT @
TAT AT, T/E 9 AR = faar 9w
FW T frama &, @ aWEw #
TAfy g a1 A A FE fF famre
Tede A fowfaea aw fagr ar, dwrew
g B # 37 g dgaT A wwwEr |
gw&r%ﬁsrsf‘rwwasﬁgagagg%
gnﬁa‘reraﬂﬁ qET 7 Ay &y F |

tHindi transliteration.

g=T 1 qg a9t Fiw # F F 1
=gt § fr fafafees adw ox o0 o
FT AATAAT F& | § AN I8 Fg THAT §
fF geT =@ a9 A FR AR fagre
F e ) §ag WA R A § £
TR TH  TATHT & @R FT STEF G
g a1 a8 sareT AT @ faar w1 oF
T ff g fagr &1 gEEwd w7 -
aﬁmﬁmgﬁﬁ@qﬂmﬂ@ g
A FA F T T FIEE gIHT A
UE A 39 A9 & @ agt I F
Ug AT Fgr q% 99 g | fates wrw &
ffeq &1 Y garer four @ @ AR
¥ o & aga g s e gfrn
7 I AT qEdiwa F2 UK e q@e
W N9 & &F § aT 99 & 4, ar §
ag ofvar T 39 & foag qa g 1]

Pror. HUMAYUN KABIR: Are you
in a position to give the whole area?
Does it belong to you ?

T @ag wagz g : fagre @ Tvw @
g1 # W A Ag FEA AT
qﬁaﬁqwaﬁrga’rﬁuﬂwgﬁﬁ
™ ufar &t 9<% 79 99 HWR 29 o
mqﬁqmawrrﬁrwwﬁé’\'@ﬁm
a@nwmmaaﬁmm
naEe ¥ faEr T G AR W fage
TAAHE § AT AL q@ F AT FLATH
fFarag W e e ary  faew

A aTH I IEfFar ® 3¢ 9v€e
T (ST ) YA H69 A AALTE 0
T F A Uy B e A g g
e 7 & e a9 R TR A
TATET A (24T & | afew 78 TaTe
g f fFT Sg e #E fF w0 & fedie
tfaar a1 srevg g et o g % 5
EHFT H9% F! & ¢ wx F svg w7
fr gowr fRfafadm Hoea & &
B9 & A A T At § 5 e
q AT TE ngtrw-g;mgwaqa
T Ag TG ST T E FF A Qo AT q
Waﬁrqgmmgm,ama%aw
| TS W U R | A G gwAar 7 Ao
F qAEAT A WA AR HITRT IATHT
FEH & FT ATEA g U8 a1 JOF T v
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1{&a7 uege $um|

FTITEE | T qE AT FTAT AT THAT
qt, 99 & OF 91, AW AT Y G
QT T 40 | /S ¥ "iS SHEE
FT TE AT & WX ALY qIHEAT AT F9 8
T T SIET FW B AT S 9gd
ATIEHT TR At AT fagre oo 2 T
S AR 0 A7 AT AT A A
O qIH o7 qqr6y [@He Ja7 @
&1 7T & ufedr 1 Fare 9wt @ |
g, T a& W9 3 uT SifRdaT w5 @
4 7% 99 38 o aTE gy ¥ e
g TR FFAE & 6 ogH Sifame
TEl FT q9d (AT AT Fgd § & gATL
qT FE TATHT AL TE T & 1 ¥ I=ET
2 f& oY uF @eEE & weET T4 8
amaﬁgﬁm‘rmuwfgwfwm
a1 A€ agT 9% A & X 9% § ;o
Fgm f& o< Rt ot @msE # aHa-
FTA W AR Fal g@s@ &F g
FI AW FIAAF WP &7 HIX 7T STHT
TAIAT Y, FATL & 78 T g dearq
F 9T AT 98 FIE H A(HT 9§ a0 F
qrea & a1 TAF &1 741, A ATHSHT F9
AT HT AT TF AT@ FHT ATHEAT
H Yo gIR & HTHET w1 faers s
@ FAT IEHT FE aIq WIT AT Sty !
F AT 9 FT R T fF oagw S
gaTa o1, fage garT ur, 9y @9 fawaa
FgrrE @ ™ & ) afFa A9 gy
AT fFR e Fe s gast 2 f@ ad
HE FITATEA & HIT TG FIT A1 SHIH(ZH
fafqrar & 7

O T FAE QAT F AR #
gHTE FAIT qRA & § Fgar Agar g %
FEST F AHA | IAAT gy SR #r
TS qATA =T LY Iy OF AT ST Y AT1-
ﬂﬁ"fﬂ‘gﬁﬂﬁfﬂﬁ%ﬂmmwmi
S I I IR R
A g 94 AW Aod § 1 awe qfgh
¥ arfeE R aRErRT WA WA A
g feedy & famn 2 5 913 o s
T gHAT o1 37 FFT FIET ST A Ao
o qlAG el AT AT G | AT A 39
T T AR T AT g | e
qaﬁaﬁglqa‘rgﬂa%ﬁmgf*
W I AT A WX agi F aF ¥
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Cqfed | W @ W wg e e
| AT AW g al W |Er @t 9ve
mwamlmﬁgﬁwraﬁﬁ
H9F AHA WX TH IISE F g9 fa
7 UAAW & AR IA g 99 TArer F
AW ST | AT I8 & qv g7 U feagrdy
W Ta% fgars Soq & g dure A
& | T 3T TATEH FF AN AGT FAAAT AL
HEY TG F TATH FI AT AR AR
& | 39 A fEeAr W@, Fea< Aqar Al
fAe 0 o9 THE AT FIEET F
# for a0 =@ TR Fraw | 78 e faag
qv 317 FEd & | R wm foegsiis a9
ﬁmméﬁtﬁ%%&gﬂzaﬁ
TAET | Ug 9°1 ufEEd garw 97 A
T £ fF W S ¥ ade WETEB‘ET

paa v 57 fogsa & aa9md
%rarcrr(gl AfFT T ATZA
%faﬁgw FETH T T TG W AR e
%7 qfaar & & ﬁ?%qq'(mwmar

-5-P
%%’

zawammwrﬁ fer T & 1
o feprer S =t Fowget Y 9973
o Jar fF wiem F faar § agr #r
AR A1 S 9 2 e e
FT ST | THE Qg WY T FEX 2
gregfe agr%“rsma?agamaﬁ#
ﬁma“rgﬁ'ram FT Fed< AW T&
FTRAT UF & | A 99 AT 5T Fg 99
Flag gwham g 5 dagaram =g
ST 37 Fg & | foadz Fu27 | W 5@ iy
q¥ TRAT AT TE AT /I T FEY HY
¥ THTH ST AT § R agh & o A

| g fafaee< grga & a8 d19 919 gRad

ey foram g T ATH-QI16 FE7 & foF g7 anr
I & i a8 e s 1w ) '
TIHE A ARl HET | AE) WIAT |

oq W@ Ug 99 % ggF agi 3 &
TN FEAE fF aggw Faw At
[ FET f2a7 ST T 7 F & fod
T e § W T gy WA
Yoo FTE UT & Heed HA & AT 578
BT & QAT @ G T | gl GHT WA
g1 o= @ TR F A | W A
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s X W | A m%m

% ford =ifed | 39 a<E ¥ 3o Feeforr
F O ¥ fd ag e @er w7 G
AT T TEET § Tg TATHT @ R E
AT TART TEM (AU STHA A TED
g qr e W rmfaee wmEdEy, @ W
AT, AT FTHIT F TR T ol X
aFar | fomsht &1 St e § @
AAAA FATT & | AL T FATT W] AT
# T G q TATHT FT 99 FoNT K A
- AT U AT AU & | ]

To Teqo GHo afew ¢ F AN TH
QAT FTAT ATEAT E | AT 2831 FT AT
wugawmwgﬁ:amfrsﬁwwm
41 g FUT FUG o GTEE FTiaAdl
1 | QAT A9 GAT G 1 WL A AT BE
g A0 WS 99 GgeEE & F1L ¥ ug i
FET ST W@ g (6 faertAt Eﬁcrrg-m
&1 98 9 e e & AT amfedt #
AT I AW &, T TE AT AT E |
g o FT § 7 o A A !

T [ 4T wagR AW : SAEEET W9
muaﬁ“rawﬁtﬁ?a AT | TmH
yy q@e fogerd o€ 2 1 @ oa@ &
foars g fafreet =1 fomr 1o &

i Hundi transliteration.
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agr 9% foev ¥ fewrsfe gy =mfem
gw fafezr § =9 fRmmw w1 W
T foam | A & AT 7 g PR o Py
FOq g5 97 &7 05 ar gt F F= AW
F FaH T fady § safaa 5 s
AT FATET fF | 3 avg F AR/ T AT
Ffadl Ft ager frers w ww gEr
Freprster gar @t amfaat &1 argezE
fad 3¢ qTAT @ 98 A9 P aa (% awr
qT T festen 1 fafaest & qaedem
Fgam ]

o TEEeo UHo AT : & L83 |
st was fooe fasel ag g g 7

T[@ag asge gwma : 77 g oY A1 fagry
% Ia! ¥ foamr far war @ ag e &)
T gl 9% T AT ATF 1T TC qaar AT
Al § 5 2 swal | o fagrd @
WY ¥ FT FTES) ¥ PRy G
FIE qETH AG AT | T I AL 6T T a9
g swrfaal &t avg g W A&y e any
sqTg AET EWT g | g7 St oY areetr
frarg A ¥ 2 §-aw @9 fagta ¥
are & g F 1]

SHRI P. . SAPRU (Uttar Pradesh):
It is not a fact that the census of 1921
was on the basis of Grierson's view
that the language spoken in these dis-
tricts was more allied to Bengali than
to Hindi and in 1901 Shri Edward Gait,
I think, came out with the theory that
the language used was more allied to
Maithili than to Bengali.

t[@=z AwgT gA™ : ST gl ST araw
F g oS 7 | AT R gArd wreEt q

TH JEAM & G # N FE AT
ﬂ%”rmm‘%é g I an d #n
FrET Rl 2 5 Fi F AW we | S e
a}a%\lwagm“rsramqmg
AN gH THAFE I AF0E | WX IASR
Wuﬁ%ﬁﬁa‘gr%amaﬁ%wgl
T 98 A | fAaq7 sea & a1 780
7 gdo o Mo friie F¥ avw T G
ST ATEATE | A A @?ﬁﬁﬁﬁaﬂﬁ
%minm%ﬁ?ﬁ= | g

% frd
| i FtTER & o ARy faar %ﬁrf
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T(#a= woge §Am)
TATHT & AWT AR SOART A AG ST
AT & I AT aramsr faar s
ag oF fafaae & a@ § | g Fgr %
Jqonfedy =X arafEy &t qara ag)
I Ag 2 1 &w ay fafagw & ama
F@ g % fag sardr & div gaT gar
# TEY qAT AT & IR AT T JAT
AT W qALF & | T FATT T
g
Suri BHUPESH GUPTA: Is it the
asssertion of the hon. Member that if
there are 99 per cent. Bengalis in

Bihar, then Bihar would be another
Bengali speaking linguistic State?

CAPTAIN  AWADHESH PRATAP
SINGH (Vindhya Pradesh): That will
be the next step.

(&g AN TWR ): gEA AT S A
FgY & 9% 9% & fr dwret WreAl A v
¥ 7g a1 9T 2 fF gAR 99 ofar 59
) EAR gE F FT AL T AT | T
ae § gUTT ufear &7 & AT qg A
wﬁ AT AT & SN 19, WK T

# gt TEaT § o o e A e &
WWWWWHTEHWH
it ok faeme waEe g
F a8 ALK FT THE g1 o
EGLS Eﬁﬁ% T TR wrlﬂ'rrg‘r
A 1R

TR BT IFFEATR AT L TG ¥ EW
g | afew & @iy qAHe & faens
aﬁzfam|wm?ra'§r%a°rqi fafaeeT

g fF gud a<T AT qare qfeqsw & T
F araa gre faar @Y s fagre & feemr
% gz fufqea i@ am A &1 99

Hind transliteration.
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e Fawar 5 qfsawm & argg o)
WY FT A9 gre fear ai sy fagre
F 3@ A &) afsdw &1 qrarr w1 &
AT Avfgd wie zawasa &y fyfeaa
F qatfes g g FT A0hEA |

arER a8 #7@ oar g 5 afes
FY ATEH F A FHAT A1gd QT A

S g | afsw S AR 3 AT aRe
frar ST =tfed « W A oo qEer
=rgaT § OF o Sg9r & A S &
fad &F wama § 99F 9 fage &
ford 7ot 7i Siw awma & Fagre 7 afeses
ST AR § IEF 9 W a4i A8t
AT E | A T ESE ¥ AR 98 W
Fem fF 5 aga Fma o) fage &
AT T QaTH IT 97 37 a7 (98 &
=% fafaees age 7 w3 ey (54 |
SEW fag #Y owar § 9@ 9§ wrE
T TE A A | TEE  araqg W AT
fagre &Y st A% wsﬁnwr@-a
AL qarehd g g g a9 T 1 gae
g9 ¥ 9g 939 Gl W@l | Fgt 9 S
F AT TH AL A FT A@ART B
T | a8 fag ¥ i fafrex @mgT Ay
& a1 fr ag Y afsas oA A
qﬁargﬁzr“raagfﬁqf%w:‘rgﬁm
F A ag fear faar 5 ag 9o e
¥ 0 & | ARt A e AWy & |
fage £ =07 ¥ FUz  afsax 4 o=
1% fafaeey &7 =@ AR & 994 9%
arq faar M o W 98 T 91T &

drardt <t S qF o9 FAY § 48 TG
g f& o 0 A agt W ug wy fw
fergrey st £ T % A 9 39fad SR
I foed T AT ¥ qFT fa@w AT R}
faar | # agr o= qEAEE emfmﬁ Ag
T ATEAT E | K FOE AN A wEAr
=Tedl § o wgrem wift & fage A &
mmm«qam%fmwufw
wadz am%m F1 zrrsna’rf‘aam“ra'g
fam'(qm@r'gfrsrs frar o a7 ) T
T FT AGF g AT AT AR FTEET

Surt SATYAPRIYA BANERJEE:
Bengal started it long ago.

ProF HUMAYUN KABIR: In Ben-
gal....
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Mr. DEPUTY CHAIRMAN: No per-
sonal talks. Order, order.

T(Qug AegR W) : WE  Fifd |
IRSF AT S & W S aredwa
W@ §H T I¥ 9gH A FAT AT E |
X STRT A WA H7 & v fgm an |
oot fagre &7 ua o anay gar 7 fasem |
fgeer & ooy 1% g ar ar e
foad o8 faar & f5 fagm & @ A
WSt gEAd Fr Ay fom W gt
Hoga frar | g Faar 5 fage & &w
SAST FY TS IF § 9 g9 a9g § qg TATH
el g fegrwmarat ag Sk Agi g1 W)
qg T ¥ g § | Fefiaa faerd #
T WX 1€ FIAT § |

afgr § & g fafaex @@ &

a8 oS FET fF gF W Wl g fF ag
T g T AR w2 % g weeEe &
Sfed it S AR § IR W F &7
e o7 wr e 9w feowm )
A RIS FT SATHT &1 AS F0A
] 2 A F A = sgw AR fafare
WE AV @I gC ATEA FTOAH A
feR & sam # faem fww afs o
A R ARt & qTEmW
FIHTE &1 AT & 98 §C &l 94 |

72 A Ay wfed g §

Sur1 B. C. GHOSE: Mr. Deputy
Chairman, at the very outset, let me say,
without dilating on the point, that there
is at least protessedly a basic difference
in our approach and that of the States
Reorganisation Commission, the Gov-
ernment and the Congress today, to the
question of the reorganisation of the
States. That difference lies in this that
we lay more emphasis on the criterion
of language. We do not say that other
considerations are unimportant; but we
say that primarily it should be by lin-
guistic considerations that States should
be reorganised. Now, I said professedly
there is a difference, because although
the Government and the Congress say
that they do not believe in linguism—
whatever that may mean—yet in actual
practice, both the States Reorganisation
Commission and the Government have
redistributed the States on the linguistic
basis. There were the bilingual States
like Madhya Pradesh and Hyderabad,

Hindi Transliteration.
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and there were other bilingual States
also. Why have they not been main-
tained? Why have they been given up
and reformed into unilingual States?
Outside of the Bombay State whose
formation was recently accepted by
Parliament, there is no bilingual State
today in the whole of India. Let us
realise that when we say we do not
accept the principle of language of re-
distribution of States.

I would also like to say that the
acceptance of the principle of linguism
does not deprive me of the territories to
which we lay claim. I say that because
in the other House the hon. Home
Minister stated that if the principle
of language was accepted, then Ben-
gal would not be entitled to the terri-
tories that are sought to be trans-
ferred to it in this Bill. I say, Sir, that
this is fallacious logic. It is fallacious
because 1 do not accept the criterion
which the Home Minister has put for-
ward. I do not accept the criterion
which was put forward by the Dhar
Commission or by the States Reorgani-
sation Commission that only when 70
per cent. of the people speak a parti-
cular language will that territory be
transferred on the ground of language to
the other State concerned. People who
have not accepted the principle of divid-
ing States on the basis of language have
no right to lay down a criterion for ray-
self and, therefore, Sir, I say that the
criterion that I have laid down will suffi-
ciently prove that the territories which
have been given to Bengal and the terri-
tories which were claimed by it should
have been transferred to it.

The second preliminary observation
that T want to make is that I shall make
no appeal to sympathy or sentiment. I
do not want this House to be moved by
any sentiment or sympathy in assessing
the case of Bengal. I shall not refer to
them; nor shall I ask this House to be
moved by such facts as that Bengal
had been partitioned thrice in the past,
that when we had achieved our indepen-
dence, the price had to be paid prima-
rily by West Bengal and Punjab; nor
shall T refer to or hold Bihar by the
plighted words of their leaders like
Deep Narayan Sinha. Sachidananda
Sinha, Nand Kishore Lal and Para-
meshwari Lal, nor do I want this House
to be moved by the fact that Bengal
is burdened with the refugee problem.
I say that, because the States Reorga-
nisation Commission has not been
moved by any of these considerations.
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The States Reorganisation Commission
had not been moved by sympathy.
Here is a Member of the States Reor-
ganisation Commission. I challenge him
to say that on any item, the Commis-
sion had been moved by sympathy for
Bengal’s plight; they have applied to
Bengal a standard which they had
applied to any other State and if certain
territories have been proposed to be
transferred to Bengal, it is not because
they have been moved by the difficul-
ties which Bengal has to face on account
of the refugee problem or the sufferings
which Bengal has undergone in the
course of the struggle for Indian inde-
pendence but it is because Bengal’s case
is patently just in the light of the cri-
teria which the States Reorganisation
Commission themselves had put for-
ward.

Now, Sir, having said that, I come
to the terrilories that are sought to be
transferred to Bengal.

Surr B. K. P. SINHA: They have
laid down a criterion but what is the
criterion that you have laid down?

Sur1 B. C. GHOSE: My criterion is
language primarily; also, other comnsi-
derations that may be relevant. I say
that I stand by my criterion even as
regards the territories that are proposed
to be transferred to Bengal. I am con-
fining myself to those territories only. 1
say that if any sympathy has been
shown either by the States Re-organisa-
tion Commission or by the Govern-
it has not been in favour of Bengal but
it has been in favour of Bihar and I
shall demonstrate why I say that.

Let us, Sir, first take the question of
Kishanganj. 1 say that even on the ques-
tion of language, it cannot be said that
this territory should not have been trans-
ferred to Bengal because whatever my
hon. friend who just now sat down had
said, it is well known that there is dis-
pute about the language composition of
the people in this area. I may just quote
what the States Reorganisation Commis-
sion themselves have ,said about this.
Because of the difficulties or the rival
claims of the two States on the ground
of language, the States Re-organisation
Commission stated thus:

“We do not feel called upon to re-
view or to decide this question. The
offinities between Kishanganjia or Sir-
puria as spoken in the extreme "east
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of Purnea district, on the one hand,
and Bengali on the other, seem to be
close. But this dialect is written in
the Kaithi script, which is allied to
Hindi, and as one proceeds westwards
its affinities with Maithili and Hindi
become more marked.”

They, therefore, do not take the ques-
tion of language into consideration
because they teel that on the ground of
language, it cannot be settled either way;
not that they have rejected, I say, the
claims of Bengal or Bihar on the
ground of language but because it Is a
question where they say the facts do
not, according to them, conclusivcly
support either one party or the other.

SHr1 B, K. P. SINHA: There is just
one clarification 1 seek. Why then have
they recommended a special status for
Urdu in that region ? It is not, I think,
on religious grounds; it must be on
linguistic considerations.

SHR1 B. C. GHOSE: There is the Urdu
speaking Muslim population there. Their
recommendation is not for the popula-
tion as a whole, for the whole area, but
it is only for a certain section of the
people which, they say, is Urdu speak-
ing Muslim population. As I stated last

., time, T think that that reference was

unfortunate and 1 agree with my hon.
friend, Shri Humayun Kabir, who also
expressed the same sentiment. Now, Sir,
the reason why this territory was
sought to be transferred to Bengal was
that there should be geographical conti-
guity. I had stated that the States Reor-
ganisation Commission had been par-
tial—if I may use the word, not 1n a
bad sense; let me say, it had been more
favourably disposed towards Bihar. The
reason why I say that is this,
that even with regard to Kishen-
ganj in the south, they recommend-
ed that the national highway in the
Gopalpur thana should be the sou-
thern boundary. No, that does not
subserve the purpose which the Com-
mission themselves had set forth, and
for which this territory was sought to
be transferred to Bengal. I would like
to quote the Chief Minister of Bengal
here, not that his arguments, to me,
are any more convincing because he is
the Chief Minister but I quote the Chief
Minister because I feel that he will
carry more conviction with Members
opposite as he occupies a high place in
the Congress hierarchy. Today, whatever
my friend? opposite may say, it secems
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that they attach importance to argu-
ments in accordance as they issue from
the mouth of a person who occupies a
particular position in their heirarchy.
The higher his position in the heir-
archy, the more influential appears to be
the argument. Incidentally, this would
appear to be an operation in practice
ot the much maligned cult of personality.
Anyway, this is what the Chief Minis-
ter of Bengal stated:

“The States Reorganisation Com-
mission has recommended that the
transfer of a portion of the Gopalpur
revenue thana will enable West Bengal
to construct feeder roads connecting
the national highway to
territories and to control the road
traffic to Darjeeling and other places

in the north. The territories reterred
to in this paragraph are Malda and
West Dinajpur districts of West
Bengal and unless the district of Malda
has any contact with the national
highway such feeder roads of these
districts will not be possible.”

The boundary which the  States
Reorganisation Commission had propos-
ed does not provide this contiguity of
North Bengal with Malda. There is no
direct link between the national high-
way and Malda district but still the
States Reorganisation Commission did
not recommend the whole territory to
the east of Mahananda to be transferred
to Bengal. Now, here, Sir, I may refer
to some of the arguments which were
advanced by my friends here who said
that one set of criteria had been applied
in the case of Bengal and a different set
in the case of Bihar.

Dr. W. S. BARLINGAY: May I ask
two questions of Mr. Ghose ?

The first one is, what js the distance
between the Pakistan border and this
national highway ? The second question
is, after all, it is a national highway.
Supposing it does not go to Bengal, will
Bengal feel any administrative difficul-
ties so far as the northern portions of
Bengal are concerned in point of fact?

Suri B. C. GHOSE: As regards the
first point, I do not know the actual dist-
ance. Probably, Dr. Kunzru may say as
to what the actual distance is between
the national highway and the Pakistan
border. On the second question, the
Chief Minister . of West Bengal has stat-
ed—as I will quote from his speeches
presently—that there have been serious
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administrative difficulties experienced in
the past because there has been no link
and the reasons also, if I may quote now,
are given in paragraphs 650 and 651 of
the Report of the States Reorganisation
Commission. There they say as fol-
lows

Surr P. N. SAPRU: Were those diffi-
culties experienced after 1947 or were

. they experienced between the years 1912

and 1947 also ?

Surr B. C. GHOSE:
obviously. It does not
answer; it is so palpable.

After
require

1947
any

SHRI P. N. SAPRU: What about the
period between 1912 and 1947 ?

SHRiI B. C. GHOSE: Before 1947
there was no question excepting that
there should be redistribution of States
on linguistic basis, but there was not
that administrative difficulty; that is ob-
vious. Sir, this is what the States Re-
organisation had stated

Pror. G. RANGA (Andhra): There
was no missing link then ?

SHr1 B. C. GHOSE: There was no
missing link.

Mr. DEPUTY CHAIRMAN: But it
is a contiguous territory.

Surr B. C. GHOSE: This is what the
Commission had stated: “Apart from
the inconvenience in administering geo-
graphically detached areas we must take
note of the fact that the continued iso-
lation of the northern districts from the
rest of West Bengal will tend to foster
and accentuate separatist trends in these
districts. West Bengal, therefore, has a
good case for a geographical integra-
tion of the northern areas.” The States
Reorganisation Commission continues,
“Besides, even if the Bihar Government
extend full co-operation in facilitating
traffic between the north and the south
of West Bengal, certain difficulties are
inherent in the existing arrangements.
These difficulties will be eliminated if
portions of the Kishanganj sub-divisior
and the Gopalpur revenue thana are
transferred to West Bengal. This will
enable West Bengal to construct feeder
roads connecting the national highway
to its other territories and to control
road traffic with Darjeeling and other
places in the north, by eliminating avoid-
able delays and cumbersome and
inconvenient administrative  arrange-
ments, and by liberalising, if necessary,
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the present practice relating to road
transport. West Bengal will also acquire
control of the Indo-Pakistan border in
this region along its entire length. From
an administrative point of view this will
be both convenient and desirable.”

Now, Sir, as 1 stated, the purpose for
which the States Reorganisation Com-
mission had recommended transfer of
this territory would have been better
served if they had recommended that all
the area to the east of the Mahananda
river up to the junction with Malda dis-
trict should be transferred to West Ben-
gal, but they did not do that only on
this ground, as far as I can see, namely,
they felt that what they had recom-
mended would provide for geographical
contiguity, and they did not take into
account the further administrative advan-
tages that would have flowed if a fur-
ther portion of territory were to be trans-
ferred to Bengal. The case of Bihar,
however, is not the same. There had
been, firstly, no geographical contiguity
between the two areas of Bengal, but
that is not the case with Bihar. In Bihar,
although it may not be all along the
highway, there is a direct link between
Dhanbad and Jamshedpur and no ques-
tion of any missing link is there. Dr.
Kunzru had pointed out on another
occasion that one of the reasons, only
one of the reasons, why Seraikella and
Kharsawan were not proposed to be
transferred to Orissa was that in that
case Jamshedpur would have become zn
enclave. Therefore the standards applied
in both the cases have been the same.
Further I may point out that there is
also, on account of the retention of
Patamda thana in Bihar, a missing link
in a highway which connects two areas
of Bengal between Midnapore and
Purulia, the Purlia-Bandan road is about
15 miles long and for some 5 or 6
miles it passes through Bihar territory
so that there has been no difference in
treatment as between the two Sates, and
to say that because there has been
now provided geographical contiguity
between north and south Bengal the
position is the same in the case of Bihar
is to ignore the actual facts.

SHr1 B. K. P. SINHA: Has the hon.
Member now, after great effort, dis-
covered the missing link ?

SHRI B. C. GHOSE: The missing links
have been there and my friends opposite
are more aware of them than we are,
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because they have been talking about
missing links.

Now, Sir, as I stated, the arguments
that had been put forward by Bihar
Members really do not hold water. I
challenge the Member of the States
Reorganisation Commission, who is pre-
sent in this House, to say that they had
applied in the case of Bengal a standard
different from what they had applied in
examining the case of Bihar. My Bihar
friends, as I said last time, must
remember that implicit in the formation
of the States Reorganisation Commission
was this fact that there should be reor-
ganisation of States and transference of
territories. Once we have accepled the
States Reorganisation Commission, if
you say not an inch of territory should
be transferred from one State to another
then why should the States Reorga-
nisation Commission  have been
constituted at all, which you all have
accepted. Now having accepted that
then the question arises whether in any
particular case, where a territory is pro-
posed to be transferred, there is suffi-
cient justification. Now, as I said, in the
case of Kishanganj for the claim thereto
even on grounds of language there is
sufficient justification, but for those who
do not accept language, there is the argu-
ment that the States Reorganisation
Commission had advanced, namely,
administrative grounds. I say, Sir, that
the States Reorganisation Commission
has been more favourable towards Bihar
because of the boundary which they pro-
posed in the south and I say that the
Government has also been favourable to
Bihar because they have further truncat-
ed the territory-that was proposed to be
transferred to Bengal in this area. I ask
you: On what considerations have the
recommendations of the States Reorgani-
sation Commission been modified?

Pror. G. RANGA: Compromise.

SHrr B. C. GHOSE: What is the com-
promise ?

Pror. G. RANGA: Between
two.

Sur1 B. C. GHOSE: There was no
compromise; there was no agreement. I
ask my Congress friends here and the
Bihar friends here to say whether they
agreed, and even if they had, it had heen
the agreement between Congress Mem-
bers. That has been the bane of Govern-
ment policy in regard to the recommen-
dations of the States Reorganisation

you
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Commission. The Congress has treated
the Report as a domestic affair of the
Congress. Whenever they felt that the
quarrels within the Congress would not
be resolved by a certain proposal, they
have altered it without considering the
effect this will have on the country at
large. Once they have been able to
satisfy some Congressmen or some
Congress party or some Congress
group, they always felt that that was
a national solution forgetting for the
moment that Congress is nct the

nation, and there had been the inevit- -

able repercussions, say, in Maharashtra
and Gujarat. You say hooligans have
been behind all these mischievous activi-
ties. I ask you: Why is it that at one time
there was trouble in Maharashtra and
there was none in Gujarat and why is
it that there is trouble in Gujarat now
and there is none in Maharashtra? If
the hooligans and the Opposition Par-
ties were only responsible, if tne facts
were the same, why is there no trouble
in Maharashtra to-day and why is it
that there is trouble in Gujarat today?
You explain that to me. There
may be the hooligans and there may be
the political parties, but unless there is
a mass of popular feeling behind these
demands, these hooligans and these
political parties, these opposition par-
ties cannot do anything. There are the
opposition parties in  Maharashtra
today, but why is there no trouble? It is
because you do something at a particu-
lar moment of time to resolve your Con-
gress Party difficulties without taking
into account the effect it will have on
the people at large, and when the
consequences follow, you are eager 10
shift the burden to somebody else and
blame the opposition parties and hooli-
gans. It does not become well of you
as a party and as a Government always
to shirk responsibility in that manner.

Pror. G. RANGA: Where did they
shirk their responsibility?

Surr B. C. GHOSE: Surely you take
decisions to resolve your vwn ditferences
without taking into consideration what
effect those solutions will have on the
people at large, and without resolving
these difficulties either. You resolve the
difficulty at one place and create it in
another place. But, as I said, Sir, what
is the ground on which the Government
have further modified the recommenda-
tions of the States Reorganisation Com-
mission. They say that there is the Urdu-
speaking Muslim population. Now if
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that is the ground, then accept language
and reject what was administratively
considered to be a sound proposition for
transfer of territory. You are modifying
it on the ground of the language of a
section of the population at a particular
place. You say that here are certain
Urdu-speaking people, that their wishes
should not be interfered with. If that is
so—1I do not know the facts——-it there is
Urdu-speaking Muslim population and
on that ground you are not agreeing to a
proposition which is administratively
sound, then really you are giving more
importance to the language in a very
small area, while at the same time you
shout from the house tops that you are
not being influenced by the considera-
tions of language. Then, Sir, may 1
point out the difficulties this modifica-
tion

Sur1 P. N. SAPRU: That Urdu-speak-
ing population has an apprehension that
if that area is handed over to Bengal,
the refugees will come there in large
numbers notwithstanding any statements
or assurances to the contrary.

Sur1 B. C. GHOSE: There is no ques-
tion of refugees. I can tell the hon.
Member that so far as the rareas that
are now proposed to be transferred to
Bengal are concerned, there is no ques-
tion of settlement of refugees. The re-
fugee angle has not at all been taken
into  consideration in proposing the
transfer of this area to Bengal and so
far as Bengal's demand for these areas
is concerned, it is not based on consi-
derations of settling refugees on these
areas. Their demand for a larger area
was based among other considerations
on that of ®he settlement of refugees.
But that is a question apart.

Sir, I was pointing out the difficulties
which this modification of the States
Reorganisation Commission’s recom-
mendations will have and I can do no
better than, again quote the Chief Minis-
ter of West Bengal when he stated as to
what should be the natural boundary
between States. He has stated:—

“In clause 3 (1) (b) of the Bill it
is said that the National Highway in
Gopalpur thana and the northern por-
tion of that thana which lies to the
north of the national highway should
be transferred to West Bengal. Of all
the features of geography made to
serve the boundaries between different
administrative units the road is the
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least suitable—a road is the economic
life-line of the area through which it
passes. It draws traffic {rom both
sides of its alignment, brings those
areas closer to each other and inte-
grates them to the economic fold. The
very role of the highway is integra-
tion rather than separation of conti-
guous areas and the area on the two
sides of the road must have a com-
mon economic existance and a com-
mon administration to sustain it. Un-
til such areas on one side of the higi-
way reach the geographical barriers of
a river or a hill, their natural econo-
mic integration will be towards and
across the highway rather than away
from the areas on the other side of

the highway.”

Therefore, commonsense and adminis-
trative convenience should have dictat-
ed that the boundary of Bengal should
have been where it was proposed to be
made by the States Reorganisation Com-
mission, namely, the Mahananda river,
because when you have a roadway as a
boundary between the two States it will
be a paradise for smugglers. You will
create more difficulties and you are
creating more administrative difficulties.
For what reason ? To satisfy some peo-
ple on grounds of language, even when
you say that that is not the considera-
tion which should weigh upon the Gov-
ernment. As a matter of fact all this has
been done to satisfy some Congress peo-
ple in Bihar. It so happens that Congress
in Bengal is weak and the High Com-
mand probably feels that it may be
written off and that it would be wiser to
support Bihar Congress rather than sup-
port Bengal Congress, becayse that will
pay more dividend later on. Otherwise,
there is no reason as to why what is
administratively sound and what should
have been done, is now sought to be
undone by an amendment which can
have no reason to support itself,

Next I come to the Purulia portion. I
do ndt want to say much about the
language question; nor do I want to
refer to the recent census that has been
taken, resorting of census slips. I do
not know as to why it was done, at
whose instance it was done? How it
was done? Why should a particular
area. which was proposed to be trans-
ferred to Bengal by the States Reorga-
nisation Commission, be subjected to
this process and not other areas also
at the same time to which Bengal had
laid a claim. If you have a new census
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at Purulia, why not at Santhal Par-
ganas? Why not at Dhalbhum? And
why not under absolutely impartial aus-
pices 7 Why must you have it in this
particular area which the States Reor-
ganisation Commission had proposed
to transfer to Bengal? I do not know
if it was done at the instance of Bihar
Government. Now to come and say
that new facts have come out and,
therefore, linguistically this is not Ben-
gali-speaking. ... ..

Surr T. BODRA: 1 may point out
that the areas in the other districts were
also taken into consideration by the
Commission, see “Hand Book of Census
of India, 19517, and village-wise sorting
of the slips was done in those areas
also.

Suri B. C. GHOSE: If the hon. Mem-
ber will have read the debates in the
other House, he will have found that it
was pointed out that many of these slips
were unavailable, that they were lost,
that the way in which the census was
taken was most partial and not at all
honest and undér those conditions to
base one’s case on the result of the
resorting of census slips which were
packed away—one does not know
where, where these are kept, and in
what manner—and then say that they
give results on which a new decision
may be based, is to say something
which is atrocious. We have had the
1931 census. The 1951 census gave
figures which were amazing, as in cer-
tain cases even the States Reorganisa-
tion Commission had also to acknow-
ledge. But as I say that even the 1951
census, which, it is said was to a large
extent cooked, even that showed that
these areas had a preponderant Bengali
population.

Then, Sir, I said that the States Reor-
ganisation Commission had been favour-
able towards Bihar. I say that because
here when they recommended transfer
of a particular territory, namely, the
Purulia sub-district, they said the Chas
thana should be excluded. Why should
that be accepted ? It came within the °
patural border as cut across by the
Damodar river. It was on one side of the
Damodar river, so that now you have
a district which will have a portion on
the other side of the Damodar river.
That was not fair. And that is why I say
that the States Reorganisation Commis-
sion favoured Bihar. But then their
recommendation was further modified
by the Government and the Chandil and
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Patamda thana are now excluded. As

the hon. Home Minister knows fully,
he could not explain retention of
Patamda in Bihar in a reasonable man-
ner. He said that a reservoir which sup-
plies water to Tatas come from there.
Now, is that a sufficient ground ? If a
certain territory is to be transferred to
a certain State, and because the water
of a company or an industrial under-
taking, however important it may be,
come from that territory, should that
be a ground for non-transferance of
that particular territory? If that is so,
then why do you say that this is one
country, India. No territory is going
away from India. If for supplying of
water to Jamshedpur it is necessary
that Patamda thana should be in Bihar,
that if it was in Bengal, Jarhshedpur
would not be supplied with water, if
that is your contention then there is no
basis for anything. Because then you
do not believe in the unity of India.
You do not believe that this is one
country. Do you consider that it is
administratively unsound, that the water
of one State should come from another
State? Now, Sir that is a very preposter-
ous argument and, therefore, I think I
have been able to demonstrate to this
House that if there has been any modifi-
cation in the recommendations made by
the States Reorganisation Commission,
that has been all the time influenced
by Bihar’s interests or Bihar's demands
or the effects upon Bihar Congress and
it was not on any sound principle
that any such modifications were
made. It has been, as I stated already,
to placate the Congress in Bihar and it
has been done in the interests of the
Congress, not in the interests of the
country. I do not want to dilate on
this matter any further, but I want to
say two things in conclusion. One is
that the claim that was made by the
honourable Home Minister that the
modifications that were made by the
Joint Select Committee have been more
acceptable to both the parties is absolu-
tely untrue. It has not been acceptable
to Bihar and certainly not to Bengal.
It has not satisfied either party and
there has been no sensible reason for
the modifications made. Secondly, the
honourable Home Minister stated that
the chapter of transfer of territories
should be treated as closed. I wish that
could be so. That could have been so
if we had been taking our decisions on
right lines and on a national
basis. Decisions which have
been arrived at merely to

4 PM.
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resolve differences within the Congress
will never have a national character and
will never satisfy the nation. Therefore,
it is very unfortunate, Sir, that although
a very good opportunity had presented
itself before us for resolving our differ-
ences regarding the reorganisation of
States on a sound and rational basis,
because of the manner in which the
Congress had acted, that opportunity
has been lost. I do not know how many
differences have been resolved but many
more have been created, and I am afraid
that reverberations will also continue in
future.

Surr T. BODRA: Mr. Deputy Chair-
man, Sir, I would like to submit to-day
the Jharkhand Party’s views on this Bill
before us. 1 am an elected Member in
this House from the Jharkhand Party,
and as Purulia sub-division forms a part
of the Chotanagpur Division—and even
to the historians of the past the whole
of the Chotanagpur Division and the
States round about were known as
Tharkhand—I feel and the Jharkhand
Party feels also that a part of Purulia
sub-division which is a part and parcel
and integral part, of Tharkhand, is being
given away to Bengal.

Before 1 come to the actual subject I
cannot but make some special observa-
tions with regard to the mysterious and
mystic solution of the problem of trans-
fer of territories between Bengal and
Bihar. Just on the eve of the visit of
the States Reorganisation Commission,
when the Members were expected at
Patna aerodrome, there was a rumour
two or three days earlier that the
Chairman, Mr. Fazl Ali, was not com-
ing. Then, Sir, when we went to receive
the Members of the States Reorganisa-
tion Commission, we actually found
that the Chairman was not there. We
were told that he had suddenly fallen
ill. Then, when the Commission went
touring Purnea, Santhal Parganas, Puru-
lia, Ranchi, Jamshedpur and other
places, all of a sudden there was a
rumour that it was a Boundary Com-
mission and that they had come to find
out as to which portions of the Purulia
sub-division or of the Purnea district
could be transferred to West Bengal. I
was the last man to believe these rum-
ours and I thought that this was the
States Reorganisation Commission which
had been entrusted with such a great
and important work of finding out real
and genuine administrative units and sug-
gesting the reorganisation of States of
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India on that basis. But unfortunately,
Sir, slowly and gradually 1 came tlo
know that whatever rumours were afloat
were all true, 1 still believe, Sir, that if
the Chairman had been there—the Chair
man, Mr. Fazl Ali is very well acquain-
ted with Bihar and Orissa and also with
Bengal; there were so many claims and
counter~claims; for example, Orissa
wanted some portions of Jharkhand
Bengal wanted some portions of Jhar-
khand and Bihar also wanted some por-
tions of Bengal and some portions of
Madhya Pradesh—if Mr. Ali had been
there, the decisions and the recommen-
dations of the States Reorganisation
Commission would have been absolutely
different form what we find today.

Now, Sir, so far as the wishes of the
people are concerned, I have already
submitted to the House that the elec-
tion results proved that only 1,66,306
voters for the Lok Sevak Sangh were
willing to go to Bengal, whereas
3.15,212 people were against merger
of this territory to West Bengal. Second-
ly Sir, when the Government of India
sent this Bill and it was submitted
before the Bihar Legislature, what did
we find? They held a discussion over
this Bill and, excepting six of the
M.L.As. who belong to Purulia and
who were elected on Lok Sevak Sangh
tickets, all of them rejected. this Bill.
So, it was clear from the decision of
the Bihar Legislative Assembly that the
people of Bihar, even the people who
are the inhabitants of those localities,
the Jharkhand M.L.As., the Congress
M.L.As., the Socialist M.L.As., all did
not want this part of the territory to
be transferred to Bengal. But very unfor-
tunately, Sir, the wishes of the peo-
ple of the very parts of the country
which are going to be transferred to
West Bengal and the wishes of the
M.L.As. of Bihar were not respected by
the Government of India.

Then we come to this plea of the
Kasai river. I submitted the other day
that we also have got river valley pro-
jects and also the Damodar Valley Pro-
ject, and when the Damodar Valley pro-
ject has been constructing the dams and
has been taking up irrigation and flood
control projects, this Kasai river area
could have been given to the Damodar
Valley Corporation, and I am sure that
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This portion Bengal needs because of the
Kasai river and they want a catch-
ment area. I do not think that is a
valid ground for the transfer of this
territory to West Bengal.

Then I come to the question of iangu-
age. Again, I am shocked to find that
when there is only 30-8 per cent. which
is Bengali-speaking, the Government of
India and Parliament are giving this
part of the territory to West Bengal.
Then, in regard to the administrative
convenience what do we find? There
had not been any riots, there had not

been any lack of law and order in
this part of the country. In
past  history there was not any
sort of lawlessness that  took
place in Purulia sub-division, and it is

wrong to say that there was no adminis-
trative convenience or that any such
situation arose which the Government
of Bihar was not able to control. It
administrative convenience is the plea
for the transfer of this territory to
West Bengal, then I think only a small
area should not have been given. If
administrative ~ convenience was the
actual reason, the whole of the district
of Manbhum or the whole of th- Cho-
tanagpur division could have been given
to West Bengal. This small area never
presented any sort of difficult adminis-
trative problems so far as 1 know.

So far as trade and commerce are
concerned, on the north about 55 miles
from Purulia you will find these Dhan-
bad and Jharia coalfields, and on the
south at a distance of about 55 miles vou
have got the biggest steel town of Jam-
shedpur. All the trade and commerce of
Purulia sub-division, specially those of
the parts which are going to be transfer-
red, are interlinked either with Dhanbad
or with Jamshedpur, A parallel to this
can be found in the fact that the trade
and commerce of Gujarat and the trade
and commerce of Maharashtra are inter-
linked with Bombay. So, if Jamshed-
pur is not being given to West Bengal,
if Dhanbad is not being given to West
Bengal, what is the necessity of trans-
ferring this small enclave to West Ben-
gal ? 1 do not understand how the eco-
nomic conditions and other conditions
of the local inhabitants of those places
will ever improve if Jamshedpur is not
given to West Bengal or Dhanbad is not
given to West Bengal. A small portion of
this territory which is going to be given

the Damodar Valley Corporation would | to West Bengal will not serve any useful

have handled this problem very properly.

purpose in my humble opinion.
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Next I come to the Constitution and
the Welfare State. Who are the peo-
ple inhabiting this part of the territory
in Purulia sub-division which is going to
be transferred to West Bengal ? They
are Kurmis, Santhals, Mundas, Bhumij,
Bauris, Kumbars, Ahirs and Goalas,
Bhuyas, Rajwars, Kalus, Kamars and
Lohars. These are the persons belonging
to the Scheduled Tribes, Scheduled
Castes and backward classes who are
being transferred to West Bengal. The
Bengali population there in the shape of
lawyers or doctors are very very few.
Now I would like to ask the honourable
Home Minister whether Bengal wants
this part of the country for its land or
whether Bengal wants the people
inhabiting that part of the country also.
Well, Sir, if Bengal is in need of more
and more land for rehabilitating and
resettling the refugees, that cannot be
done by making the local people a new
set of retugees. 1 think Sir, if more and
more land is given to West Bengal, then
naturally the Scheduled Castes and the
Scheduled Tribes are going to be ousted
from their holdings. And in that case
you will be doing great injustice to all
these people, for example, Kurmis,
Santhals, Mundas, Bauris, Kumbhars,
Kamars, Lohars etc. I am of the opi-
nion, Sir, that the refugees coming to
West Bengal should not be rehabilitated
at the cost of the lives of these Sche-
duled Caste people. That is my sugges-
tion.

Now it appears to me, Sir, that the
whole of this Jharkhand area has
become a colony. It is just like Africa
in which the British people must have
their colony, in which the French peo-
ple must have their colony, in which the
German people must have their smaijl
colony, and so on and so forth. Orissa
does not want the whole of Jharkhand.
Orissa wants only some small areas.
What for? Everything for the people.
Similarly, Sir, Bengal does not want the
whole of the area. It wants small poc-
kets. They want only

SHr1 BISWANATH DAS (Orissa): I
am sorry, you are misrepresenting the
whole thing.

Sur1 T. BODRA: Similarly, Sir,
Bihar does not want the whole of the
Jharkhand area. It wants only small
areas. Sir, I am asking one question, ana
that is this: Do they want to rehabili-
tate the refugees from Pakistan and
make them thrive at the cost of these
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tribal people ? Sir, the Manbhum Dis-
trict formed part of Bihar since 1912,
and no one can complain that the
administration there has not been car-
ried on properly. There have been no
difficulties in the matter of maintaining
law and order. How the transfer of this
territory is going to give better results,
is a thing which I fail to understand.

Sir, even under the Constitution, the
tribal people are entitled to justice,
social, economic and political, liberty of
thought, expression, belief, faith and
worship, equality of status and of oppor-
tunity. The Constitution is intended to
promote among them all fraternity
assuring the dignity of the individual and
the unity of the Nation. This is what
everybody—even an ordinary citizen—
is entitled to under our Constitution,
Sir.

But what is actually happening ? The
real problems of the Scheduled Castes,
the Scheduled Tribes and the Backward
Classes are not being considered at all.
What is considered is, which portion
should go to West Bengal, which portion
should go to Orissa, which portion
should go to Madhya Pradesh ? 1 sub-
mit, Sir, that if the whole area had been
put into one State, things would have
been better. (Time bell rings.) Sir, I
will take only five minutes more and
finish.

If I may be allowed to quote some
figures, Sir, in Bihar we are 40,49,183;
in Orissa, we are 29,67,334; in Madhya
Pradesh, we are 24,77,024; and in West
Bengal, we are 11,65,337......

SHrr BISWANATH DAS: May 1
know, whom does this ‘we’ represent?

Mgr. DEPUTY CHAIRMAN: The
Scheduled Caste people, the Jharkhand
people. Anyway, I think that is foreign
to this debate. We are not considering
the Scheduled Castes report.

Sar1 T. BODRA: Sir, I mention all
these things in order to show what
amount of injustice has been done to
these people.

Sir, in Bihar, we have got 33
reserved seats. In Orissa, we have
got 28 reserved seats. In Madhya Pra-
desh, we have got 27 reserved seats.
In West Bengal, we have got only 11.
If we people in Bihar having 33
seats had been merged with the peo-
ple of Orissa who have got 28 seats, we
would have been far happier than what
we are, because 33 plus 28 would have
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given us 61 seats in a House of 140.
Although we would not have been in the
majority in that House of 140, with 61
seats, we could have been at least an
effective minority, and we could have
well represented the cause of our own
people and we could have worked tor
their uplift and improvement. Sir, I siill
fail to understand why this portion of
Manbhum District, which is part and
parcel of Jharkhand, is being taken
away to West Bengal.

Now, Sir, lastly I submit that the
legitimate claims of the people of this
particular part of the Purulia sub-division
have not been considered. They are quite
unwilling to go to West Bengal, and yet
the Government of India is compelling
them to go to West Bengal, I do not
understand why this decision is being
taken, because it will be very detrimental
to the welfare of the local inhabitants of
that part of the country which is going
to be transferred. In my opinion, Sir,
it is not yet very late for the Govern-
ment to take courage in both hands and
withdraw this Bill thus maintaining the
status quo with regard to Bihar and
West Bengal. If that is not possible,
then let the Government of India grant
Jharkhand, and let Bihar and West
Bengal fight with each other then.

Thank you Sir.

Surt  BHUPESH GUPTA: Mr.
Deputy Chairman, this occasion gives us
an opportunity of settling the outstand-
ing problems between the two important
States in the castern part of India,
namely, West Bengal and Bihar.

Ever since Bihar was separated by
the conjoint efforts of the Congress
leaders of Bihar and Bengal {rom Ben-
gal, and was constituted a separate pro-
vince together with Orissa in 1912, this
demand for the readjustment or the
redrawing of boundaries on the basis of
language between these two States has
been outstanding. It would be a matter
of gratification for us today to recall the
statements made by eminent Bibari
leaders of the time, Shri Sachidananda
Sinha and Shri Parmeshwar Lal and
others, in which they said that the Ben-
gali-speaking areas, which had been
separated along with Bibar from Ben-
gal, should be restored to Bengal. It
was a pronouncement of wisdom, states-
manship and courage, and through this
pronouncement we heard the voice of
democratic Bihar.
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Sir, I am not one of those who seek
to take credit for patriotism. 1 know
the glorious part the people of Bibar
have played in the struggle for libera-
tion., They deserve the deepest sympa-
thies and the most profound salutations
from the people of West Bengal. The
history of the people of Bengal and
Bihar is one of common struggle by the
two peoples against the common enemy.
Even today, despite all the troubles and
passions which the Congress leadership,
because of its bungling, because of its
callousness, has created in the country,
we find that the Bihari and the Bengali
workers are fighting commonly in the
factories of Calcutta as in the factories
of Jamshedpur. Who says that the peo-
ple are disunited ? Who says that they
are fighting each other ? The friendship
of the people of Bihar and Bengal has
been continuously going on in the field
of struggle which they had been waging
all these years. It is only the leadership
at the top, because of their parrow
politics, because of their game of power
politics, because of their game »f placat-
ing now this group and then another
group, that is trying to create mistrust
and misgivings in the minds of some sec-
tions of the people in order to advance
their parrow political interests by rous-
ing feelings between certain parts of the
two States. For this I hold the Congress
Party entirely responsible. If today there
is some ill-feeling in our public life, it
is the Congress Party which is causing
1t.

Mr. Deputy Chairman, we have been
fighting for the linguistic reorganisation
of States all these years but now 1 find
an hon. Member sitting there who claims
to have been in the Congress Party for
as long as my entire life but who forgets
that the Congress passed resolution after
resolution in support of the linguistic
reorganisation of States. Perhaps he had
been a little too long in the Congress 1o
remember those resolutions. I would wel-
come him to come here to this side
and retresh his memory about those
resolutions that had been passed by the
Congress Party. Here in the report of
the States Reorganisation Commission
itself it has been stated:

“The Congress election manifesto
of 1945-46, which assured the people

that provinces would be consti-
tuted on a linguistic and cultural
basis ¢

) Then earlier in the same document it
is stated:
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“The Indian National Congress lent
indirect support to the linguistic prin-
ciple as early as 1905 when it backed
the demand for annulling the parti-
tion of Bengal

Again: .

“It was at its 1920 session at Nag-
pur that the Congress accepted the
linguistic redistribution of provinces
as a‘clear political objective and in
the following year the principle was
adopted for the purpose of its own
organisation.”

SHR1I H. P. SAKSENA (Uttar Pra-
desh): I submit that a manifesto is not a
resolution.

Surr JASPAT ROY KAPOOR: All
the same, let us congratulate Mr. Bhu-
pesh Gupta for quoting this scripture.

Surt BHUPESH GUPTA: If hon.
Members think that the Congress has
not passed such resolutions, they may
take this up with the Member of the
Commission who is from the U.P.

Again, we have been told about the
Nehru Committee of the All Parties
Conference, 1928. That Commiitee said:

“If a province has to educate itself
and do its daily work through the
medium of its own language, it must
necessarily be a linguistic area. If it
happens to be a polyglot area difficul-
ties will continually arise and the
media of instruction and work will
be two or even more languages.
Hence it becomes most desirable for
provinces to be regrouped on a lin-
guistic basis. language as a rule
corresponds with a special variety of
culture, of traditions and literature,
In a linguistic area all these factors
will help in the general progress of
the province.” =~

May 1 tell the gentlemen of Uttar Pra-
desh that this fell from the pen of Pan-
dit Motilal Nehru and the other mem-
bers of the Nehru Committee ? Has
anybody forgotten this? His son of all
people mav have forgotten it, but I may
tell you that the people of India do
stand by that principle, cherisi this piin-
ciple and that is why we have today
the reorganisation of States on the lin-
guistic basis except for two cases. Now,
that has been the Congress position.
Since that time, the Biharis and Ben-
galis have been trying to solve this prob-
lem, to settle this problem in a friendly,
amicable and brotherly manner. Since
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that time 44 years have passed. Did we
quarrel ? Did we fight with exch other
and create troubles and riots? Nothing
of the sort. There is a long history, glo-
rious history of a common struggle and
friendship and fraternal relations. That
is the story of these people. Does that
show that they are fighting with each
other? This is only adding insult to
injury. That is all that I can say. Natu-
rally, thirsting for power, the Coungress
changed its policy. The J. V. P. Com-
mittee observed that “no question of the
rectification of boundaries in the provin-
ces of Northern India should be raised
at the present moment, whatever the
merits of such a proposal might be.”
What does this mean ? The merit of the
proposals was something which these
gentlemen could not deny, but they in
their wisdom thought that such questions
should not be raised. They wanlted to
shelve the issue as they have shelved all
other issues. Now, naturally the people
of Bihar and the people of Bengal and
also the people of the other States did
not submit to this, and a Commission
was appointed as a result of popular
passion, That demand became irresisti-
ble. What compelled the Government to
appoint a States Reorganisation Com-
mission was the demand for the rectifi-
cation of boundaries, wherever such a
rectification was necessary, on the basis
of language, and that is how the Com-
mission came into the field. Let
us read that portion of the report
which deals with the West Bengal-
Bihar problem. Here the Commis-
sion states that ‘the readjustment
of West Bengal’s borders has now
become a major problem.” That is to
say, even in the opinion of the Commis-
sion this question of readjustment of
boundaries between Bihar and Bengal
should not be regarded as anything but a
major problem. But was the Commission
addressing itself to the solution of this
major problem ? Did the Commission
rise to the occasion and try to solve this
problem ? There, the Commission miser-
ably failed. Tt generally accepted the lin-
guistic principle, but when it came to the
question of Bengal-Bihar boundary, it
threw overboard that principle of langu-
age and culture and proceeded to judge
the whole matter with a differcnt outlook
and on the basis of certain extraneous
considerations. Naturally they landed
themselves in troubles and found no solu-
tion to the problem. This is the most
regrettable part of the whole thing.
These three gentlemen of the Commis-
sion could have really tried to recom-
mend a proper solution for this. Had
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they tried to do so, they could have
found from the history, from the tradi-
tions, from the struggle of the people
that the only solution to this problem
was the solution of the redrawing of the
boundaries on the basis of language and
culture. Did they do it? Why I ask. 1
put that question. The hon. Member is
‘not here. I would give the answer. The
Congress Party became the sole concern
for them. They received memoranda
from other parties. They only listened
to the ruling party. Besides the Cong-
ress there exist other political parties,
mass organisations, representing the
majority of the people, and it was the
duty of the Commission to have listened
to their points, their advocacy, to their
argumentations and to their logic. But
the Commission brushed aside their
arguments and proceeded to settle the
matter in the pattern in which the Gov-
ernment wanted it to be settled for
them. Now you have got the recommen-
dations. What happened ? It satisfied
none. It fomented certain people, it
created on the one hand a great dissatis-
faction in Bengal. On the other hand it
provided certain opportunities and argu-
ments and gave some handle to the rul-
ing elements in the Bihar Congress
leadership to malign Bengal, to raise the
passions of the people and to mislead the
people. It is a story of shame which 1
would not recall here, as to how the
Bihar Congress leaders at the top mis-
guided the great patriotism of the
Bihari people. Those that followed the
Congress did this. That sordid story,
Mr. Deputy Chairman, I am ashamed to
recall in this House. What I find in
Bengal is also a story of no less shame.
You heard the speech from a Congress
Member speaking from that side. The
more I heard him, the more I felt that
he was just assassinating a good cause
in this way. Our claim has never been
on the basis of language. It has never
been on the basis of some territory
which we wanted to grab from some
people for solving some of our economic
problems. Since when did we say this
thing ? 1 say ‘Your Congress Party did
it’. He was echoing the views of the
Congress. I tell you that as far as our
Party is concerned, all that we stated
before the Commission und repeat here
in this House is that we wanted a
reorganisation of the boundary on the
basis of language because we felt that
that would help the progress of the
country and yet at the same time, would
strengthen the fraternal bonds that exist-
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ed between our Bihari brethren and the
Bengali people. That is how we viewed
the matter. For the solution of this refu-
gee problem, we don’t want anybody’s
territories. Refugees ‘will have to fight a
battle in their own land and a solution
has to be found. If anything comes in
the way of the solution of the refugee
problem in the West Bengal, 1 tell you
very frankly in this House, that it is the
policy of the Congress Government, it
is their bungling, it is their lack of
human qualities which are coming in
the way. Therefore, Mr. Deputy Chair-
man, never will I turn to the land of
Bihar and covet an inch of territory
from them to solve the problem of the
refugees. We know how to fight shoulder
to shoulder with the refugees, with the
goodwill of our Bihari friends for finding
a solution to this problem on the soil
of Bengal as it exists today. I know that
should we require any help for solving
the human problems, our Bihari patriots
will not be grudgiggr to give their hand
of assistance in this matter. In that T
have full confidence.

Mr. Deputy Chairman, they raised all
other questions of catchment areas etc.
Dr. Roy put our case into disrepute by
raising this. We are told about unity of
the country by the Congress. The Prime
Minister is very much fond of reminding
us of the great unity of Congress leader-
ship. But how is it that these gentlemen
in the Congress - Working Committee,
these two Chief Ministers could not
settle this simple problem but they start-
ed recriminating against each other
publicly, flinging accusations against
each other in a manner which would put
to shame even the people who get into
scabbles, or get into a kind of bout in
a bazaar or market place ? Don’t you
know this ? I appeal to the hon. Mem-
bers on that side to read those speeches
delivered by these Congress Chief Minis-
ters in these two States. They vied with
each other in running down each other,
and running down the Congressmen in
the other State. This is how they behav-
ed all through. They had created all
this bungling. T don’t hold any brief for
the Bengal Congress case because Dr.
B. C. Roy, the Chief Minister of West .
Bengal, ruined the case of Bengal. First
he became a very great champion of
the Bengali cause—a sort of Prima
donna in the field, upholding the cause
of Bengal claiming all types of terri-
tories. Sir N. N. Sarkar claimed 16,000
square miles. The West Bengal Congress

~ preferred a claim for over 14,000 square
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miles. The West Bengal Government
claimed 11,840 square miles. You can
easily understand that if for the same
claim with regard to the same case,
three lawyers get up or one lawyer
appearing in three cases, gets up and
puts up three types of claims, how the
case is ruined in a court of law. These
gentlemen, by putting forth tall, irres-
ponsible and inconsistent claims ruined
the case of Bengal and created the
impression as if Bengal was a land-grab-
ber. The Bengali people never shared
their sentiment. We stood by the princi-
ples for which they stood. They required
the readjustment of the boundary not
because they meant any ill-will to the
Bihari people but wanted to settle
their houses and re-fashion their house
in new conditions in a proper democra-
tic way and thereby build new bridges
of friendship with the Bihari people.
This is what they wanted. But these
gentlemen, by putting these claims
have ruined the case of Bengal. What
was the reaction in Bihar, T ask my
Bihari friends? Dr. Sinha got up in the
Bihar Assembly and said: “Not an inch
of territory should be transferred and
it was most unfortunate that a Linguis-
tic Commission was going to be appoint-
ed for this purpose”. This, he said
even before the Commission was
appointed. Then there was a little per-
son called Mr. Devendra Mahato, who
said: “Not an inch of territory would
be transferred”, at a public meeting.
Posters were issued by them saying that
blood shall flow if an inch of territory
was transferred. That is how they react-
ed to certain demands. They took
advantage of the irresponsible case of
the Bengal Congress leaders in order
to raise passions of the Bihari people
and thereby to pose themselves as if
they were the saviours of their States.
That is how they behaved.

Then again similar speeches were
made in Bengal. I can tell you, I have
heard Mr. Atulya Ghosh—I don’t
remember the name of that gentleman,
the President of the Bengal Congress
Commitiee—accused the Bihar Congress
in a public statement and said that they
were using professional dancers in order
to instigate the people, get audience and
demonstrate against. They were distri-
buting wines in order to get the people
to protest against the proposals or the
suggestions of the Linguistic Commis-
ston. In Bengal, of course, Mr. Ghosh is

not a very small person. He said, ‘T will | lia I want an explanation

march to Bihar” Where is he now?
Where is he marching ? He voted like a
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| sheep in the Lobby, in the House and
did not even have the courage to stand
by the demands that they had themsel-
ves made, when it fell to the lot of the
Opposition to uphold them, which Mr.
Deputy Chairman, will have demonstrat-
ed before the country and brought out
their cowardice. Then it was left to the
Government of India. It was possible for
your Government Mr. Datar, if 1 may
address him through you, Sir, to change
or modify this report in a manner that
would help the solution of the problem.
What did they do? In some corner,—I
don’t know perhaps in this great par-
lour of the rulers of the Congress Gov-
ernment,—discussions took place. No-
body knows what happencd. Then we
found a modification appearing in the
press saying that certain other thanas
were proposed to be retained in Bihar
although the Commission had recom-
mended their transfer to Bengal. I refer
to the Patamda and Chandil thanas in
the Purulia Sub-division. Dr. Roy agreed
to this surrender. I don’t know how. It
is not as if Dr. Roy opposed it, and Mr.
Ranga was quite right when he said that
he did agree. He made a secret deal and
capitulated to the Congress High Com-
mand because of the opposition there. It
was an utter shame for Bengal that he
should have done that but did he there-
by win the heart of Dr. Sinha ? It was
not a malleable commodity. It could not
be so easily won. Dr. Sinha went there
and said that if any portion was to be
transferred to Bengal, he would offer his
resignation and it was commonly said
that he was moving about with a resig-
nation letter in his pocket to the right
and to the left, to the gentlemen of
the Congress High Command or some
other people who were liable to such
threats and said that he would resign
if an inch of territory was transferred.
(Interruptions.) We know that the
son in Bihar, the Field Marshal of
Bihar gentlemen tollow that hefty per-
Bihar, who was following a line of his
own and the Government ' wanted to
capitulate to him. It is good as far as
they are concerned. Reason was there
on their side to a great extent. Any-
way, why was this heroic necessary ?
The only thing they created was ill-feel-
ing in the country.

And now for the modification. You
have to give an explanation to this
House as to why Chandil and Patamda
police stations were excluded from Puru-
from the

Government. Dr. B. C. Roy has given
' his explanation and that was that the
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Tatas wanted it. Well, are the Tatas the |

Parliament in this country ? Are the peo-
ple of the Legislative Assembly of West
Bengal there to treat his orders as final ?
Are we to accept the orders of the
Tatas as final ? Who are these people?
Are the Tatas ruling our country ? Are
they our masters that we must submit
to them ? And yet Dr. Roy thought that
he was (rying to absolve himself of the
responsibility when he referred to it
and said that this was because of the

Tatas and that the High Command had :

forced him to do so. Well, we were told
that Dr. B. C. Roy was a tough person,
a good match for at least Govind
Ballabh Pant, if not for Jawaharlal
Nehru. How is it that he has surrendered
in cowering fear of the Hiph Command,
1 would like to know. Therefore, Mr.
Deputy Chairman, the whole story is
nauseating, it is a story of surrender, of
capitulation, double book-keeping and
betrayal of the cause of the people.
Now, I do not know Shri Sri Krishna
Sinha. But they say the Krishna of old
could easily be won over, but not so
this Sri Krishna. He could not be easily
‘won over. He did not even dally. He
stuck to his guns and said nothing
should be transferred. Dr. Roy was
in trouble. The two could not meet.
They could not even meet together.

They could not sit together, not even |

took at each other’s face. 1 asked Dr.
Roy once whether he had not to yield
to Shri Sri Krishna Sinha. He could
not say “No” to that, and then he said
certain things not very complimentary
to Shri Sri Krishna Sinha. This I ask-
ed him in Rashtrapati Bhavan at the
banquet given in honour of Mr.
Kruschev by the Prime Minister.

And then suddenly came the merger
proposal out of the blue. All of a sud-
den it came and nobody knew about it.
We were all startled by the news. How
could two such men bring themselves to
agree to this merger proposal ? Would it
be the solution of the problem? Mr.
Deputy Chairman, take the merger pro-
posal. The Congress modified this thing
and then suddenly within a few days the
merger proposal came. They say that
West Bengal to a man protested against
the modification. In the general strike of
the 21st of January, they saw that this
was not ‘going down this time. So
another conspiracy was on and the mer-
ger proposal was created and placed
before the country in a most insulting
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and  humiliating manner.  Mr.
Deputy  Chairman, then immedi-
ately got up gentlemen of the
Congress Working Committee to

welcome it as a sign of wisdom and fore-
sight and there also got up the Prime
Minister of India to say that it was a
great lead to the country. And of course,
in the Amritsar session of the Congress,
there got up our great Home Ministet
to say: “I am no astrologer, but the mer-
ger of Bihar and Bengal is coming and §
am sure it will come through.” Well, at
least on one occasion he has been proved
a false prophet.

Mr. DEPUTY CHAIRMAN: You
have taken half an hour, Mr. Gupta.

Surt BHUPESH GUPTA: I will take
a little more time.

MRr. DEPUTY CHAIRMAN: Please
finish soon.

SHr1 BHUPESH GUPTA: “Soon” is
a very elastic term.

MRr. DEPUTY CHAIRMAN: Five
minutes more.

SHr1 BHUPESH GUPTA: Sir, if I go
on then it will be finished.

MRr. DEPUTY CHAIRMAN: Please
take five minutes and finish.

Surt BHUPESH GUPTA: I will not
be able to finish in five minutes.

MR. DERUTY CHAIRMAN: There
are others to speak. I want to chll the
Minister at 5-30 p.M. and there are
three more speakers.

Surt BHUPESH GUPTA: If you call
him before I finish, I will protest. I am

speaking for the Opposition from
Bengal where the merger propo-
sal

Mr. DEPUTY CHAIRMAN: But
you have taken half an hour. You may
take another five minutes and finish.

Suri BHUPESH GUPTA: I will not
be able to finish in five minutes. And if
that is your ruling, I will walk out.

MRr. DEPUTY CHAIRMAN: Then
you can take ten minutes and finish.

Suri BHUPESH GUPTA: What is

this ? It is like Dr. Roy and Shri Krishna
Sinha . . .

MRr. DEPUTY CHAIRMAN: I hope
you will cooperate. Take ten minutes
and finish,
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Sur1 BHUPESH GUPTA: Ten or fif-
teen minutes does not matter.

Mr. DEPUTY CHAIRMAN: Not
more than ten minutes.

Surt BHUPESH GUPTA: Let me
proceed. Then out of this merger pro-
posal, we know what came. This was no
solution which the people could accept.
Twelve thousand people went to jail and
it was proved that the might of the
Congress rulers was not everything. On
the 23rd of February, I said in this
House that this merger proposal will be
buried ten feet deep when the other
gentlemen in the other House sitting on
the Treasury Bench were telling the
country that it will go through. Today, 1
can claim, with all respect to the powers
of prediction of my hon. friends, that
what I said has been proved right and
they proved wrong. And that is not
because I have greater toresight or any-
thing of that sort, It is just because I
had confidence in our people and they
had lost their confidence in the peo-
ple.

Sir, this was no solution. Twelve
thousand people went to jail against the
merger proposal and all this time was
wasted. The Congress leaders could not
come together and in consultation with
everybody and mutually find a solution
on the basis of language. Hon. Mem-
bers sitting on the Treasury Benches
behaved as if they were dealing with a
certain endowment. They acted as it
we had no interest whatsoever. The
country is not your private property.
It is not the property of any particular
party. You cannot gamble with the

fate of the people of Bihar and Bengal

in your parlours as if they were no con-
cern of others. And so they failed. It
was bankruptcy all through. The only
thing they were concerncd about was

how to keep the Congress
house in order. How the people
of Bengal felt or how the people

of Bihar felt was no concern of theirs.
How the followers of Shri Sri Krishna
Sinha and the camp followers of Dr.
Roy could be got together in the band
wagon of the Congress ready for the
elections, was their only concern. And
they failed in this. Now, the Govern-
ment could easily have improved the
position if they had any statesmanship
and if they had acted with confidence
in the people, having regard to the
wishes and desires of the people. And
we could have helped the Government
m finding a solution. Was it not possi-
ble for Congressmen, the Communists,
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the Praja Socialists and their leaders
to come together and come to com-
mon agreement and appeal to the peo-
ple of Bihar and Bengal to accept a
solution ? Did you try such a thing? No
You did no such thing. You treated it
as one-party matter, as a one-party
business and you thought that a one-
party solution would be acceptable to
the people. So you tailed to solve the
problem. Not only that, you compli-
cated the situation to our great sorrow
and this is your record.

The Congress Government, of course,
dances to the tune of the Congress
Working Committee. Now, Mr. Deputy
Chairman, this is how they tailed.

Even now, they had an opportunity
when things were being re-discussed bug
they did not do anything. Therefore, my
whole accusation is against the Congress
Party and the Congress Party discharge
the responsibility in this manner because
they sort of view this as a domestic mat-
ter of the party. They do not view it
from the broader national angle. They
do not consider the people of the States
whose sympathies or whose expressions
should have been taken into account.
They, of course, did not take into
account all these. We were also there in
order to deepen and strengthen the fra-
ternal bonds between the Bengali and
the Bihari people and extend our full
support to them in finding out a just
and democratic solution of the problem.
1 would now make an appeal to my
Bihari friends. I can quite understand
that when certain territories are being
transferred they may feel a little hurt.
I can quite understand their sentiment,
their feeling, etc. I respect that senti-
ment and that feeling but I would tell
them that they themselves had, at one
time, felt that it would not be good for
them to remain in Bengal; they felt that
for their own development and for their
language to develop, they should have
a big State and a big area to live in.
When other people were in dispute, you
were good enough, great enough to say
that such areas should be given back
but when 1t is within your power to
redecm that debt, to translate into
action what you have been preaching, to
give expression to it in flesh and blood,
—the noble sentiments {hat you express-
ed—is it not your duty to rise to the
occasion and prove what great heritage

*Expunged as ordered by the Chai:.
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and tradition that our Bihari people
have got ? I implore upon you to consi-
der it from that angle. I tell you that if
any part of Bihar comes to Bengal, as
some parts are going to come, the peo-
ple there are coming as brothers. They
shall bring with them all that is best
in them and that best will mingle with
all that is best in Bengal and, between
them, they shall lead a life of happiness
and peace. If anything goes wrong there,
we shall be the champions for them. 1
have not the least doubt in my mind that
whatever misgivings had been in the
minds of the Bihari friends will be
removed by the kind and fraternal atten-
tion given to them. Let there be no
doubt about it.

I wish that the issue had been closed
today but tHe Congress is keeping it
alive and that is my regret. Dr. Bidhan
Roy himself uses words like these that
this is the first instalment. That being
so, even the Bihari Congress leaders
have not submitted to this thing; it will
be so. Where is the solution then ? You
will ask me a question and I say that
the solution is there. Consider it not
today but tomorrow or even the day
after, in your coolness and when you
think it should be considered but do con-
sider it. Return to the linguistic princi-
ple. T say that the whole of Purulia sub-
division should go to West Bengal. Then,
the Bengali speaking areas contiguous to
Bengal in Dhanbad district, Dhalbhum
sub-division in Santal Parganas and also
in Kishanganj, if there are any, should
be transferred to West Bengal. The
name of Bihar will be greater still if they
accept this principle and I know that
thereby they will be making a positive
and constructive contribution to the
good neighbourly relations that already
exist between our two States. (Time
bell rinos.) We feel that such a solu-
tion will be lasting. We have suggested
in one of our amendments that a boun-
dary commission should be appointed
to go into that. In the debates of the
Bengal Assembly, if you go through the
speeches of the Communist Members,
you will find that we have never made
any tall claims. Wherever we can make
out a definite claim on the basis of
language and culture, we had made that;
otherwise, we have asked for the matter
to be left to the boundary commission
for a happy and amicable solution
through mutual consultation and under-
standing between the Bihari and the
Bengali people. Have we been wrong ?
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Have we been unjust? Have we not
taken into account the feelings ? Are we
so unpatriotic that we would not give
due attention to your feelings and to
your sentiments? ‘Therefore, 1 say,
leave it at that. I think Government
should accept this proposal. This is one
way in which you can solve the problem
in future. A boundary commission
should not frighten us; we want the
boundary commission to be given a spe-
cific job of drawing the boundary on
the basis of language. My words may be
whispers, Sir, but I have the privilege
of representing a powerful movement in
Bengal. I do not claim to be a represen-
tative of a political party only, I also
consider myself to be speaking on behalf
of the Communist Party of Bihar which,
throughout had been supporting the lin-
guistic reorganisation of States and the
re-drawing of boundaries on the same
b_asis. You will be happy to hear that
tight from the very beginning of this
question, the Bihar Communist Party
and the Bengal Communist Party moved
together, issued joint statements and
spoke in one voice. Today, I say, that
if we, the Bihar and the Bengal Com-
munist Parties, could find a solution, it
was not because we were something
exceptional but because we held steadfast
to the national heritage and the tradi-
tions of our country .(Time bell
rings.) . and thereby found a
solution. I feel that the same way is
open to the Congress Members to take.
In this matter, let us all meet and try
to arrive at a solution for this problem,
a problem that has to be solved. Biharis
and Bengalis have been living in the
best of friendship and they will continue
to do so. Today, if you bring them to-
gether closely, India will profit by it
and they will profit by it and it will
all be to the glory of our counfry that
everyone concerned in this matter will
be profited by such a settlement. There-
fore, Sir, I would request the Govern-
ment to accept this thing as a national
solution, a solution which is in the in-
terests not only of Bihar and Bengal but
also in the interests of the unity of our
country and for the future of our great
place.

MRr. DEPUTY CHAIRMAN: Shah
Mohamad Umair. Just fifieen minutes.

SHaH MOHAMAD UMAIR: I am
prepared to abide by your request. I
will not copy, I assure you, my hon.
friend, Shri Bhupesh Gupta. I want to
see that the discipline and integrity of
this House is maintained.
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(Interruption.)

How can I speak loudly ? The mike is
there and I am here. What to do?
1 will not copy my friend, Mr. Bhu-
pesh Gupta, Sir, in taking that much
time or this much time according to
one’s wishes. I am taking this much time
also because I have to express that I
don’t feel very comfortable and very
happy that in this august House we
Members should take our stand in giv-
ing our own reasons and arguments
when the Chair has given its ruling. 1
regret that this incident should have
happened.

Now, Sir, I did not feel encouraged to
speak on this Bill—I came to this House
after lunch; there was no lunch hour at
that time at two o'clock—I did not
feel encouraged to speak on this Bill. 1
do not feel encouraged even now
because of various reasons. On the one
hand 1 see, Sir, that my friends from
Bengal, are bent upon demanding a
pound of flesh from Bihar.

SHrRI S. MAHANTY (Orissa): With-
out bloodshed.

SuaH MOHAMAD UMAIR: But the
flesh of Bihar contains blood. At the
same time it is my surprise and regret
Sir, that my Central Government is also
a bit more courteous to accommodate
my Bengali friends at the cost of the
Bihar people.

Surt B. C. GHOSE: “My Govern-
ment”?

SHAH MOHAMAD UMAIR: It is my
Government as well as yours. This is
the case and it is that encouragement
which has given you so much strength.
It is my Government as well as your
Government so long as you are here, so
long as you are taking part in the demo-
cratic set up.

Sir, I do not want to quote figures and
data in relation to the arguments in the
debates which have taken place in con-
nection with this Bill because 1 consider
it futile. I don’t want that I should take
your time, Sir, and the valuable time of
this House in quoting data, in quoting
figures, in quoting certain descriptions
of this place and that place, this river
and that river. These are immaterial to
me. Personally I feel, Sir, and if I would
have been in a position to have my way
I would have suggested to the Govern-
that  there

ment is only one
way out for the solution of
this problem and that solution
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is only the revival of the merger
proposal which had died out now at
the cost of Bihar and at the hands of
Bengal. T still teel that if the Bengal-
Bihar merger had taken place, very
many problems of this country, which
are going on today, would have been
solved in“the wake of this proposal
of merger. I do not know what hap-
pened overnight and one fine morning
or one very cloudy night, we heard
that Dr. B. C. Roy had decided that
no merger proposal would be any tur-
ther entertained.

SHrR1 SATYAPRIYA BANERIEE:
That morning was really fine.

SHan MOHAMAD UMAIR: Yes. I
tell you that a fine morning will come
which you cannot avoid. Either today
or tomorrow that fine morning is bound
to come and you will not fight me out,
Mr. Banerjee, when I quoie Dr. B. C.
Roy himself when he says, “Even in the
case of merger about which I have heard
so much, I do still believe that the only
solution for the problems of Bengal,
Bihar and Orissa is the merger of the
States.” He himself says like this in his
own speech. He does not stop there. He
further says, “l still believe that. Only
the time is not yet opportune. I am
one of those optimists who can wait
and watch events. I am very hopeful that
the time will come when not I alone but
all other members of the other States
will ask for unity because without unity
you cannot go ahead; nobody can go
ahead. Disunity is the root of all evils.”
Therefore Dr. Roy himself is feeling
that the time will come when the mer-
ger proposal will be revived. Some of my
friends may not like it, but the practi-
cal theory and the practical solution is
only this. Because I hold this view I do
not want that I should quote various
data and various details about lands and
rivers and about this border and that
border lines. It would have been quite
legitimate if I quoted them to show that
the taking away of those lands and those

portions from  Bihar has got no
justification. So  much  has been
said about language; so much
has been said about adminis-

trative facilities, but may I ask you: Is
there any reference in that Commission’s
Report upon which all these people harp,
who want to take away something from
Bihar State? There is not a word in the
Report of the Commission that that part
of Purnea has got any linguistic affinity
with the people of Bengal. You say that
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[Shah Mohamad Umair.]

they have got affinity. Some of my
friends have gone even so far as to say
that the Muslims were extra loyal to
the British and that because of this
Bengal and Bihar were divided. Yes,
there were a set of Muslims who made
all this sort of bunglings and troubles.
Let me tell my friends 1 hang down my
head and while I say this [ cannot do
without hanging down my head in shame
that in the time of the Britishers there
were a set of Muslims, there were some
Muslims who were not only loyal to the
Britishers but who were out to divide
"this country, who were out to create a
separate land. 1 don’t hesitate to tell you
that those Muslims were there, but those
Muslims are now no longer here in this
land. Let me tell you about those Mus-
lims about whom my friend referred.
They were under the banner of the
Muslim League. They were under
foreign domination. They propounded
the two-nation theory and they demand-
ed a dilferent State and they were
successful in getting a different home-
land in the name of Pakistan. May 1
ask my friend: Are we today under
British rule? Are we today under the
British banner, but I see that that voice
comes now from Bengal, as demand
from Bengal. This shameful demand
now comes from that great land, which
has got its great hostoriac past. From
that part ot Bengal the voice comes,
that Bengal and the Bengali people are
a separate nation. This is what Dr.
Ranendra Nath Sen said in his speech in
Bengal Assembly. He is a Member of
the Bengal Legislative Assembly. You
hear what he says today and he says
this when the country is free, when
there is our own rule. At least you must
admit that this is not good. You may
say there is Congress rule and there-
fore it is not everybody’s rule accord-
ing to you but this much you will
have to admit that it is not British
rule and we are outside the British re-
gime. Now when the country is inde-
pendent, my friend Dr. Ranendra Nath
Sen says, “*** But even after so much
struggle, after so many novements,
although the demand of the Bengali
nation has been put clearly before the
whole of India” etc. Now I say, Sir, if
the people of every State and every part
of the country are going to demand a
separate nationhood for themselves
what remains, what remains of the
country which we have to pilot and
which we have to take further on
unitedly. It is not only this.

He has !
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repeated this voice of Bengali na-
ttonhood at the end of | his
speech . . .

Surl BHUPESH GUPTA: May 1
explain, Sir, the words ‘Bengali nation’ ?

SHaAH MOHAMAD UMAIR: No,
Sir.

Mr. DEPUTY CHAIRMAN: Order,
order.

SuaH MOHAMAD UMAIR: When
he was speaking, I did not interrupt.

Sur1 B. C. GHOSE: On a point of
order, he is reading from a speech which
was delivered in Bengali and translated
into English. In Behgali the speaker said
‘Bengal jati’ and it has been translafted
into English as ‘Bengali nation’. It is
not the same thing.

(Interruption.)

SuaH MOHAMAD UMAIR: What-
ever it may be in the Bengali language,
all the expressions come from him. So,
I say whatever the Muslims did in 1940
or 1941 was under the British banner,
under the two-nation theory, under the
banner of the Muslim League. That was
a quite different thing and one like
myself hangs down his  head
when he referes to that event.
But what about that great Ben-
gali nation as . they call themselves,
about that great Bengali people who still
have got that historical greatness ? T
myself am proud of my Hindu iriends
Bengali friends; but at the same time to
speak in terms of ‘nation’ is not do-
ing the same thing,” what the Muslim
League did some time back. It is intro-
ducing the same theory—as my Bengali
friends are now thinking—in terms of
separate nationhood.

(Interruption.)
Mr. DEPUTY CHAIRMAN: Let
him go on.

SHr1 BHUPESH GUPTA: Muslims
are in the whole of Indian nation. When
we talk of Gujarati jati or Bengali
jati that is different.

SHAH MOHAMAD UMAIR: It is all
right.

(Interruption.)

Mr. DEPUTY CHAIRMAN: Let
him go on.

SHAH MOHAMAD UMAIR: I am
not going to that point for want of time.
Please help me. You will have your
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turn. Why do you disturb me? This is
the blessiug of that linguistic principle.
I agree with you to this extent, Shri
Bhupesh Gupta, that some time back the
Congress also adopted this principle,
but then Bengal also was behind it. It
was because of Bengal that the linguis-
tic principle was adopted. But that prin-
ciple was not intended to be enforced so
rigidly after independence. That was
intended as a strategic thing when that
was agreed upon by the Congress. But
it was intended to be enforced accord-
ing to time. Now, in this reorganisation
of States how are you going to enforce
it ? You want every bit of your Bengali-
speaking area to be combined together.
In a way that ‘Bengali nation’ will grow
more and more strong, so that it will
become a separate nation. What the
Muslim League did some time back, you
may succeed in doing some time after.
With all this I admit that this is not
your fault "alone. 1 also say that the
States  Reorganisation = Commission’s
report is not less responsible for incul-
cating this sort of ulterior spirit behind
all these sorts of demand and sepa-
rate mentality which is being displayed
today in different parts of the country
and in you. I hold that the States Re-
organisation Commission’s report is res-
ponsible for bringing these curses. Now,
our country is going to have all the
States on a linguistic basis except here
and there except in Maharashtra, in
Gujarat. And now you are also trying
to coerce Bihar and Bihari people on
the question of a small strip of land.
With all these things, I cannot say, that
the States Reorganisation Commission
report has brought any blessings with it
tor the country except curses. These are
the curses from which we are suffering
today under the terms and under the
recommendations of that report. But you
will excuse me, my Bengali friends, that
you are not keeping up your greatness
which you have proved historically. The
genuine friendship betwecen Bihar and
Bengal which was there and which is
still there will be spoiled.

(Time bell rings.)

- Sur1 B. C. GHOSE: You will see
after the area is transferred.

SuaH MOHAMAD UMAIR: Mr.
Deputy Chairman, you please deduct
that time which my friends from Ben-
gal have taken, away.

(Interruptions.)
Mr. DEPUTY CHAIRMAN: Let
him go on,
6—20 Rajya Sabha/56
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SuaH MOHAMAD UMAIR: What to
say except this that even today I feel
that that Bengal which produced so
many great men—like C. R. Das,
Netaji, Lal Mohan Ghose, Abdul Rasul,
and even Surendranath Banerjee—you
may condemn him but he was the first
man who showed the way to patriotism,
real nationalism to the country—they
would not have allowed such things. But
to that great Bengal which produced so
many great men, I ask my friend, Mr.
Bhupesh Gupta, what has happened
leading to the present position today.
The present posttion of Bengal and Bibar
would have been quite different if they
were living. They would not have allow-
ed this sort of a small, petty question to
stand between the relations—between
the brotherly bond—of Bihar and Ben-
gal .

SHr1 B. C. GHOSE: We would have
got some more territory.

Suan MOHAMAD UMAIR: You
want only territory. That is your aim.
You are not out for developing national
relations and cordiality  between
pcople and people. What is this ter-

ritory?  Sometimes  you rnake that
demand tor  strategic  purposes.
Was it justified for the Reorgani-

sation Commission which reported to
the Government that for administra-
tive purposes you require certain areas
from Purnea including that national
highway ? All the same those adminis-
trative problems and administrative con-
venience were ignored and were denied
in the case of Bihar. (Time bell rings.)

" With all these things, you will find that

it is the States Reorganisation Commis-
sion’s report which gave you so much

. latitude that now you are thinking you

should get more and more territories. I
have got no time to quote. But I can
quote from the speech of Dr. Roy in
which he has said that this is the first
instalment from Bihar.

Mr. DEPUTY CHAIRMAN: Dr.
Radha Kumud Mookerji. Please close
at 5-30.

SHr1 S. MAHANTY: May I make a
submission? It is most untair of you
not to allow a group to speak.

MR. DEPUTY CHAIRMAN:
am I to do?

SHr1 S. MAHANTY: It is for you to
regulate and control

Mr. DEPUTY CHAIRMAN; 1 am
calling the . . ,

What
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SHRI S. MAHANTY: I an. recording
my protest at such kind of discrimi-
nation

MR,
right.

SHRT S. MAHANTY: And this is
most unfair of you.

Bihar and West Bengal

DEPUTY CHAIRMAN: All

(Interruption.)

Mr. DEPUTY CHAIRMAN: We
have already taken five hours and there
are only six hours allotted. There will
be only one hour left.

SHr1 B. C. . GHOSE: We have taken
six hours by sitting longer hours. It is
not that we have

MR. DEPUTY CHAIRMAN: We are
expected to sit long hours till the end of
this month.

(Interruptions.)

SHr1 B. C. GHOSE: If we had, we
would have finished at five today. It is
only a question of half an hour. If you
give that, the hon. Minister can reply
tomorrow. We can extend the sitting. We
can sit through lunch for one hour and
one hour more.

Mr. DEPUTY CHAIRMAN: But we
will not be able to finish all speeches
within half an hour

SHR1 S. MAHANTY: Mr. Deputy
Chairman, it is for the Chair to regulate
the debate.

Mr. DEPUTY CHAIRMAN: 1 am
trying my best to regulate and I expect
some co-operation from your side.

(Interruptions.)

Sur1 S. MAHANTY: Sir, you are not
co-operating with us.

SHr1 B. C. GHOSE: 1 hope you can
ask the hon. Minister to reply tomor-
Tow

Mr. DEPUTY CHAIRMAN: (7o
Shri Datar) Can you reply tomorrow?

SHr1 B. N. DATAR: I have no objec-
tion, Sir.

Suri B. C. GHOSE: Mr. Mahanty
might be allowed to speak.

Mr. DEPUTY CHAIRMAN: Mr.
Mahanty, you have made some allega-
tion against the Chair. Please withdraw
it.

[RAJYA SABHA | (Transfer of Territories) Bill, 1956 2518

AN. HoNn. MEMBER: It may be
excused.

SHrt S, MAHANTY: 1 have
not

(Interruptions.)

Mr. DEPUTY CHAIRMAN: 1 have
been trying my best to accommodate all
Members. I only gave first chance fo
Bengal and Bihar Members as they are
mainly concerned.

Suri JASPAT ROY KAPOOR: He is
not alone. He is in good company with
me. May I respectfully submit one thing,
Sir, for your consideration ?

Mr. DEPUTY CHAIRMAN: You
have said “Tt is most unfair, you have
not allowed a group to speak.”

SHRr S. MAHANTY: May I make a
submission ? This mornging I gave my
name to the Chair. Still I maintain that
it is unfair on the part of the Chair not
to allow a group to participate in the
debate. I am not going to withdraw
it.

Suri T. BODRA: You please with-
draw those remarks, Mr. Mahanty.

SHr1 S. MAHANTY: I am not going
to withdraw,

SHrr T. BODRA: It does not befit the
dignity of the House. I request him to
withdraw.

Sur1 S. MAHANTY: I ask you in all
humility, is it right to exclude a group
from speaking ?

Mr. DEPUTY CHAIRMAN: I am
not excluding any group. After all for
this Bill the Bengal and Bihar Members
must, get accommodation. If there is
time, Members from other States will
get accommodation. I have been trying
my best to save as much time as pos-
sible. The Members do not want to res-
trict their time and at the same time
they want that everybody should speak.
How am I to manage ? The Business
Advisory Committee’s decisions are
flouted. This is not the way. I expect
that hon. Members will behave. I
request you Mr. Mahanty, to withdraw
that remark.

SHrRT S. MAHANTY: I meant no
reflection to the Chair.

Mgr., DEPUTY CHAIRMAN: You
said “it is most unfair on your part not
to allow a group .. T have not
excluded any group from speaking.



§519 Bihar and West f?engal
Sur1 S. MAHANTY: Our group has
been practically excluded.

Mr. DEPUTY CHAIRMAN: 1
would expect you to with draw that.

Surr S. MAHANTY: [ meant to
reflection, but it is a fact that the Demo-
cratic group which has 13 Members in
this House in the opposition has been
excluded from participating.

Mr. DEPUTY CHAIRMAN: Mr.
Bodra has spoken and there is no other
Member from Bihar or Bengal to speak.
This is a Bill which concerns mainly
Bengal and Bihar, and I must in all
fairness give chance to them. I want to
know whether you would withdraw
your remark.

SHRT S. MAHANTY: Before 1 with-
draw, I would like to make a submis-
sion. This Bill may relate to Bengal
and Bihar but it should not be suggest-
ed thereby that no other representa-
tives of other States of India should
have anything to say.

MRr. DEPUTY CHAIRMAN: I did
not mean that. I have said clearly that
first Bengal and Bihar Members will get
the chance and afterwards if there is
time, then other Members will get a
chance. In fact I have got seven or
eight others. You are not the only
person who has been excluded. I am
really sorry, but I cannot help it. We
have to stick to the time schedule and
we have to show some preference to
Members who come from Bengal and
Bihar. Under the circumstances I
expect you to withdraw those words.

SHRI S. MAHANTY: I withdraw.

MR. DEPUTY CHAIRMAN: Thank
you.

SHrRI AKHTAR HUSAIN (Uttar Pra-
desh): The hon. Member must apologise
to the House. It is an insult to the
dignity of the House. He must not only
withdraw but he must apologise to the
House. He has insulted the dignity of
the House and it is his duty to apologise
to the House. Your dignity is the dig-
nity of the entire House and we are
interested in maintaining it.

MRr. DEPUTY CHAIRMAN: That is
all right.

Suri JASPAT ROY KAPOOR: Wkhat
I was humbly submitting for your serious
consideration, if you feel like considering
it, is whether you consider that the
debate is full and proper when none from
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any State outside Bengal and Bihar parti-
cipates. The Bill primarily concerns
them but perhaps Members from other

. parts of the country can take a more

dispassionate view of things, and perhaps
their suggestions and submissions may
be of some wuse and valuein
bringing about and restoring good feel-
ings between the people of these two
States. I know, Sir, the time is short.
But the question is more important. We
may stick to the time, the debate might
continue up to six; we might sit during
lunch hour tomorrow and continue till
six or seven. That is more important
than merely sticking to the time. It is
for your consideration whether Members
from other States who are very anxious
to speak on this Bill, to bring about
closer and better relations between these
two big States, can do so.

Mr. DEPUTY CHAIRMAN: You
know the Business Advisory Committee
has allotted the time, and as far as possi-
ble we have to stick to it. It is a
Committee of the House and if we do
not respect the decisions of the Business
Advisory Committee, it means that we
do not respect the decisions of the
House. We have to respect them. It
is as much my duty as it is yours. As
far as possible I have been trying to
accommodate all parties. In fact on the
other Bill, the States Reorganisation
Bill, I have given chances to many
speakers. Even the States which were
not concerned, on which it had no
effect at all—The States Reorganisa-
tion Bill had no effect on the U.P.—
still five or six members from there had
spoken. I am not excluding anybody.
I have been trying my best to accom-
modate all members. If hon. Members
still feel aggrieved, I am really sorry
for it.

SHRI JASPAT ROY KAPOOR: I am
not making any grievance of it. I appre-
ciate that the hands of the chair are
tied down by the decisions of the Busi-
ness Advisory Committee. But the
wishes of the House must override even
the decisions of the Business Advisory
Committee. If you in accordance with
the wishes of the whole House extend
the time, that would not be an insult
to the Business Advisory Committee.

Mr. DEPUTY CHAIRMAN: Of
course the House is a sovereign body,
but it does not mean that it should
override all rules and regulations. It
has imposed certain rules for its own
procedure and we have to follow those
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[Mr. Deputy Chairman.]

rules and I expect every Member to
follow them. We have to stick to the
time schedule, We have to stick to
the recommendations of the Business
Advisory Committee and we have to
get through the business. Otherwise
how can we conduct the proceedings?
It is most painful that an elderly Mem-
ber like you should also agree with
Mr. Mahanty in his remarks that
pained me most.

Suri JASPAT ROY KAPOOR: I am
very sOITy to cause you any pain. [t
was in the larger interests of the country
that 1 was making this appeal to you.
I thought that in making the appeal
with the qualifying words humbly and
respectfully, I would not he accused of
causing any pain to you. I am respect-
ful to the Chair.

MRr. DEPUTY CHAIRMAN: You
made an earlier remark that you agree
with Mr. Mahanty. That pained mne
most.

SHR!I JASPAT ROY KAPOOR: Never,
never. . :

Mr. DEPUTY CHAIRMAN: You
said “I am also in his company”.

SurI JASPAT ROY KAPOOR: When
he said he was not called upon to speak,
T said he was in good company with me.

MR, DEPUTY CHAIRMAN: I am
sorry I misunderstood the thing. All
right. Dr. Radha Kumud hlookerji.

Dr. RADHA KUMUD MOOKER-
JI (Nominated): 1 feel some hesitation
in having to take part in a debate which
has been marked by some expression of
feeling. 1In fact in the atmosphere that
has been created I am reminded of the
very great political principle laid down
by Edmund Burke. In fact I {eel con-
strained to violate a wholesome parlia-
mentary convention which expects a
Member of Parliament to represent the
interests of the country as a whole and
not the interests of a mere locality or
a section. And perhaps considering the
heat that has been created in this House
I may just put before the House a very
healthy political principle which was first
formulated by Edmund Burke, and he
has thus formulated it: “Parliament is not
a congress of ambassadors from diffe-
rent and hostile interests, which interests
cach must maintain as an agent and an
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advocate agains( other agents and advo-
cates. But Parliament is a deliberative
assembly of one nation with one interest
that of the whole, where not local pur-
poses ought to guide but the general good
of the nation as a whole.” If I may go
a little further in the presence of my
lawyer friends, in a well known judgment
of the Privy Council of England delive-
red by Lord Shaw in the case Amalga-
mated Society of Railway Servants vs.
Osbourne—and I have got the reference
to the law reports—the Judges cited this
classical passage of Edmund Burke to
hold that the principles of community
representation can find no place in the
body of English public law. Now, in
that connection, Sir. I wish to say that
I consider the problem of Bengal from
the point of view of the whole of India.
Pray, do not misunderstand that I am
out here only to advance the claims of
Bengal as a State against the interests of
any other State. That is not my point.
My point is this. Please consider dis-
passionately the conditions that have
been created in Bengal under circum-
stances beyond the control of the Ben-
aalees.

Bengal has suffered from three parti-
tions in her recent history. The first
partition of Bengal was made by Lord
Curzon. For a political motive he wanted
s suppress the rising spirit of national-
ism in Bengal, and therefore he dis-
membered the whole race. He divided
the Bengal people into two parts, so
that the people may get weak and incap-
able of any kind of national resis-
tance under the tyranny of the British
rule. Therefore, Sir, the province
Eastern Bengal and Assam was created,
with the result that the entire people
stood partitioned. 1t is not a question
of territorial partition, but it is a funda-
mental question of cultural partition.
And against that, Sir, you know how
Bengal was moved in  order that that
partition might be annulled,

SHr1 H. P. SAKSENA: The whole
of the country was moved, not Bengal
alone.

Dr. RADHA KUMUD MOOKER-
JI: Sir, I speak with considerable hesita-
tion lest my friends there

(Interruption.)

Now, sir, the first reply to that parti-
tion was given by a young man named
Mr. Khudi Ram Bose on the sacred
soil of Bihar, and Bengal is eternally
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grateful to the enlightened Bihar Gov-
ernment for the way they have been
able to immortalise the memory of that
great patriot. Now that was not enough.

In 1911 came the second partition.
The real motive of this partition was not
the creation of the Province of Bihar,
but the real motive was.to safeguard
the interests of the British rule. The Bri-
tish Government wanted to get out ot
the clutches of Calcutta as a centre of
terrorism, and therefore they thought that
they should remove the atmosphere of
sedition and terrorism obtaining then.
Now, Sir, in effecting the second parti-
tion, the Britishers had a far more
ulterior motive, namely, to create Bengal
somehow as a Muslim-majority Pro-
vince. That was their main purpose.
Let it be remembered here that they
were not out to recognise the national
sentiments of Orissa or of Bihar. Their
real object was to create a Muslim-
majority Province. It was the policy of
‘divide and rule’ that was at work. And
therefore what happened was that the
Bengali-speaking areas, which were
organically parts of Bengal in her long
history, were all tagged on to the new
Province of Bihar and Assam. Let the
hon. Mermnbers please dispassionately
consider the historical facts as they are.

Sir, when this partition was effected,
the great leaders of Bihar thought that
by this partition justice was not being
done to the truncated State of Bengal.
I am simply placing before you certain
historical facts which, I hope, will be
above all controversy. The first step
that the Indian National Congress took
against these arrangements was that in
December 1911, 1t was resolved at the
Congress session that the Government
should transfer the Bengali-speaking
areas from Bihar to Bengal. And this
particular resolution was proposed by Sir
Tej Bahadur Sapru-—of saintly mensory
—whose son we are all very happy to
welcome as a Member of this House.
Now, after this, there was a regular
statement, a considered statement, issued
by all the leaders of Bihar on the basis
of certain incontestable facts as they
appeared to them in those days. In
terms of that Congress resolution, they
issued a statement where we have got
listed all those Bengali-speaking areas
which should be transferred to Bengal.
Sir, at this stage 1 do not propose to
enter into all sorts of details and rake
up that confroversial question. But the
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fact of the matter is that that Congress
resolution was sought to be implement-
ed according to that most 1esponsible
and statesmanlike statement issued by
those leaders in those days.

Then, Sir, I come to certain histori-
cal documents. In pursuance of the
pledge that the King Emperor gave at
the time of this partition to appoint a
regular boundary commission to go into
the whole question of these areas that
are sought to be transferred from one
State to another, the Government of
India sent a despatch dated -25th
August, 1911, and in that despatch also
they clearly mentioned the list of the
Bengali-speaking areas, not merely in
Bihar, but also in Assam. You know all
about that. (Interruption.) Please do not
have any kind of feeling in regard to
what 1 am saying in a most objective
and scientific manner.

Sir, Bengal started with an initial area
of 1,10,000 square miles and more. At
each partition Bengal lost some of its
territory with the result that at the time
of that infamous Radcliffe Partition,
Bengal was reduced to an area of 30,000
square miles. Fortunately the Bengali
population of 6 crores still lives, alth-
ough it is distributed among Pakistan
and India. Still there is a loss of terri-
tory, and today, Bengal has been reduc-
ed from the status of a State possess-

ing more than one lakh square
miles of area to the status
of the smallest State among

the Part A States, namely, with a terri-
tory of 30,000 square miles. Now [
wish to ask one question. For whom
has this sacrifice of territory been inflict-
ed upon Bengal, and for what purpose?
It bas been done for an all-India pur-
pose, for the purpose of achieving for
India her political freedom by compro-
mising with the British Government.
Bengal cheerfully paid the price for the
liberty of India. She sacrificed herseif
at the altar of India’s freedom. And
there is the consequent moral obliga-
tion for the rest of India to stand by
Bengal in her hour of distress. There is
no question here of begging or sympa-

thy, or anything else. Please have
a clear idea of these facts. One
individual and isolated State should

not be made to suffer for the advantage
of the whole of India. We are prepared
to suffer and we are prepared to under-
go any amount of suffering, but pray,
give us some living space. And what was
the consequence of this partition ? The
consequence was that this partition
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created a sort of one-way traffic, for
which the Government of India are yet
unable to find a proper solution. It was
left to the genius of Sardar Patel to
say, ‘Pakistan should remember that
people must not come away empty-
handed after being expelled from Pakis-
tan. They must come with land.’ His
logic was very sensible, viz. this: That
the Radcliffe partition as between East
Pakistan and West Bengal was based on
the existing population belonging to the
two areas. But now, East Bengal has
divested itself of the burden of main-
taining that population, 50 lakhs of
Hindus having been expelled from that
State. The official figures estimate that it
is between 35 and 40 lakhs, but unoffi-
cial figures make a higher estimate. I
may tell you, friends in this House,
because you represent the interest of the
country as a whole, that this exodus of
Hindus from East Pakistan will not end
with 50 lakhs of people. I am afraid
that the Hindus there will find the con-
ditions not at all tolerable for a life of
honour and self-respect, and therefore
probably West Bengal may have to
receive a much vaster population num-
bering about 1 crore at least. At least
half the Hindu population of East Ben-
gal would be expelled by the Islamic
State of Pakistan.

This occasion is a most important
one for the future of India. The map
of India is being redrawn for ever, and
therefore at this juncture 1 must voice
the innermost feelings of the whole
country, viz., that the time has arrived
when you should have the principle of
equality of States of the Indian Union.
We stand for the principle of the
equality of the sexes, the principle of
social equality among the classes and the
masses . . .

Surr P. N. SAPRU: Do you want
equalitv of seats for the States here?

Dr. RADHA KUMUD MOOKER-
JI: In this welfare State we should
accept the principle of equality among
the States that make up the Indian
Union.

Suri JASPAT ROY KAPOOR: Let
all States be as big as U.P.

Dr. RADHA KUMUD MOOKER-
JI: Because you are satisfied you should
not say, ‘Let Bengal be contended
with 30,000 sq. miles of territory, in
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| spite of its past history. Let them be
victimised. We have got our freedom.
Let Bengal be victimised.’

SHR1 JASPAT ROY KAPOOR: Have
it as big as U.P.

Dr. RADHA KUMUD MOOKER-
JI: If you really agree with me .

Mr. DEPUTY CHAIRMAN: Your
time is up.

Dr. RADHA KUMUD MOOKER-
JI: T have not yet touched the fringa
of the problem. If you agree with the
principle of the equality among the
States of the Union, pray consider
the case of Bengal. I do not claim any
area for Bengal. I want the Government
to frame a synthetic and comprehensive
scheme whereby there could be some
element of equality as between the areas
of all Part A States.

Surt RAJENDRA PRATAP SINHA:
What is your solution ?

Dr. RADHA KUMUD MOOKER-
JI: Solution ? I leave the solution to the
wise heads of the Ministers, Mr. Datar
and others. They are full of solutions,
but they have yet to apply them to the
case of West Bengal.

My next point is this: There has been
talk about accommodating these refu-
gees in the other States of the Indian
Union. We are all very grateful for this
generous hospitality offered to the Ben-
gali refugees in distress, but please
remember that mere economic rehabili-
tation is not at all adequate for the prob-
lem of the hour. What is more import-
ant than the economic rehabilitation is
the cultural rehabilitation of a .cultured
people, the Bengalis. If they have to
settle in the wilderness of Travancore-
Cochin, they are prepared to stay there,
provided you send them at least as a
colony of 5000 people, so that these
5000 colonists living together might
carry with them their manners, customs,
language and so forth.

SHr1 P. N. SAPRU: May I ask how
the Punjabi refugees find it easy to
accomodate themselves almost anywhere
in India and why the Bengali refugees
find it hard to accommodate themselves
anywhere except in Bengal or territories
adjacent to Bengal?

Dr. RADHA KUMUD MOOKERII:

Because the Bengalis are proud of their
language and literature which they
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regard as their most precious spiritual
possession which they must carry
everywhere.

Suri JASPAT ROY KAPOOR: Will
. they forget it if they go elsewhere ?

Dr. RADHA KUMUD MOOKER-
JI: T have already hinted that the sacri-
fices that we have undergone must be
shared by the rest of India. Perhaps
Bihar could give a push towards U.P.,
U.P. could give a push towards further
west and so on, so that the Indian
Union will be able to frame a compre-
hensive scheme at this great hour of our
national history for a more equitable dis-
tribution of areas on the basis of equa-
lity of States.

Mr. DEPUTY CHAIRMAN: Mr.
Mahanty.

SHr1 S. MAHANTY: Sir, I feel very
grateful to you for having called upon
me to speak at this late hour, but I
regret to say that I have not the mood
to speak. Therefore I may kindly be
excused.

SHr1 KISHEN CHAND (Hyderabad):
In the debate on this Bill hon. Members
have traversed the whole ground from
1905 about partitions and various other
things. I cannot understand how all this
is relevant. However eloquently we try
to convince others that there was some
agreement in 1912 that certain areas
should be transferred, yet we must rea-
lise that in the last 44 years on account
of the Bihar Government being there,
people have migrated. It is quite pos-
sible that in 1912 in these border areas
there were a large number of Bengali-
speaking people, but during the last 44
years they have gone back to Bengal.
When we are discussing this Bill, the
problem we have to consider is whe-
ther from the administrative point of
view certain areas should be transferred
or not. Regarding the question of langu-
age, if it is to be done on the linguistic
basis, in the northern part of Purnea it
is an established fact that the percent-
age of Bengali-speaking people is only
3 to 5. If Mr. Bhupesh Gupta insists that
it should be done by a boundary com-
mission only on the basis of language,
irrespective of any other consideration,-
I am afraid he will be the loser. Admi-
nistratively it is important that these
two parts of Bengal should be joined,
especially when those two parts are
separated by the intrusion of Pakistan.
It has been pointed out that smuggling

\
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is being carried on through this border
into Pakistan. The goods are purchased
in Bengal, transferred to Bihar and then
carried into Pakistan. The Bihar Govern-
ment does not know anything about it,
because the goods have been purchased
in West Bengal. The West Bengal Gov-
ernment cannot do anything because it
is through Bihar territory that the
whole thing is done. It is very essential
that these two parts should be
joined up, but the question is how much
of it should be given, whether it should °
be a strip of five miles or whether it
should be right up to the highway or it
should be right up to the river Mechi
and Mahananda. Hon. Members have
quoted the S.R.C. report, and have
pointed out that the mistake was com-
mitted on account of a wrong map.
Leaving aside the linguistic composition.
1 maintain that the two parts of Bengal
should be joined together especially
when it is a border territory. Therefore
I would go further and say that the
river Mechi and Mahananda should
form the boundary because thereby you
will give a strip 20 miles wide. Unless
this strip has a width of twenty miles, it
is not sufficiently wide for proper
administrative convenience. Therefore I
will once more submit that for the nor-
thern part in the Purnea area, it is not
a question of language at all, it is only
administrative convenience and for that
the best solution is that the river
Mahananda should be the boundary and
where Mahananda is later jointed up by
the Mechi river, that should be the
border.

I come to the southern part. Here also
it is not a question of linguistic consi-
deration. Even in the Commission’s
report it has been pointed out thut it is
the economic consideration that  has
weighed with them. Because in that area,
large part of the population is tribal
who speak some sort of a dialect and
there is great argument about it that it
is more like Bengali and the Biharis say
that it is more allied to Bihari. If you
consider the administrative convenience,
there is the traffic between Dhanbad and
Jamshedpur. Coal! is supplied to Jam-
shedpur. There is continuous traffic
going on and so I submit that in the
Manbhum area, the whole of Purulia
sub-division should not have been trans-
ferred; only half of it should have been
transferred—only that half of it which
is obtained by having a highway right
from the northern part of the district
board road where it joins the Manbhum



/

2529  Bihar and West Bengal

[Shri Kishan Chand.]

area to where it leaves the Manbhum
aréa. In this way we will be sticking
to one principle. If it is administrative
convenience, we should stick to that
principle. At least in this transfer of
territories, on linguistic basis there will
be no justification for transferring of
any territory. We should really come
down to only administrative conveni-
ence and when we claim administrative
convenience for Bengal in joining up
the two parts, we should give equal
administrative convenience to Bihar by
not taking away from them such a
large part of Purulia sub-division.
We should have at least left the catch-
ment area of the river Kusai. Inclusion
of the whole area is absolutely unjustifi-
able. Can I continue till six ?

Mr. DEPUTY CHAIRMAN: No.
Mr. Saksena wants to speak.

Surt KISHEN CHAND: I will say
that as regards the general question of
the rehabilitation of refugees, the hon.
Minister did not accept my proposal. 1
tried to  introduce it in the States
Reorganisation Bill where I wanted to
transfer certain territories to Bihar in
order to provide for subsequent transfer
of territory to Bengal. So it is not a
question of refugee problem, I think that
with certain modifications, this Bill
should be welcomed by both the par-
ties. We should request Bihar people that
in the interest of the country and in
the greater interests of the nation, they
should forego these areas, not on
linguistic grounds but as a sacrifice for
the better administration of Bengal.
With these words 1 support the mea-
sure.

SHRI H. P. SAKSENA: Mr. Deputy
Chairman, to a 43 minutes banging of
my' friend Mr. Gupta, I have to give
only onc sentence in answer and it is
this that the division of the country on
linguistic basis for administrative pur-
poses has been buried fathoms deep and
I hope and trust that it will never raise
its ugly head back again.

Now so far as my support to this
Bill is concerned, 1 give it and I am
happy that the transter is being  effect-
ed with certain conditions and I would
avail myself of those conditions and
would like this portion of Bardwan
police station and post office area in
Manbhum district which is going to be
transferred to West Bengal to be condi-
tioned by certain things which will go
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to satisfy the wishes of the people resid-
ing in those areas. They are all abori-
ginals. They are tribal people. They have
got no culture, no civilization, they are
not vocal, they have no agencies to ven-
tilate their grievances and their feelings
and act on their behalf, and they Jook
up to me perhaps as a helper of the
weak and the poor. They have sent me
a telegram and a registered letter, a copy
of which they have also sent to the
Prime Minister and with your permis-
sion, I will place these on the Table of
the House. In this connection I would
simply appeal to my friends both from

ast Bengal and from Bihar to remem-
ber the very noble sentiments expressed
by the bhon. Home Minister only on
Saturday last when he advised us to
wave no trial of bitterness, no rancour,
no feeling of frustration left in us ‘and
to learn to live like brothers and friends.

With the speech of my hon. friend
Mr. Ghose, which 1 always listen to
with rapt aitention and respect which he
deserves, I was sorely disappointed and
I am very sorry that I remain unconvinc-
cd in spite of his able advocacy for the
territories being transferred from Bihar
to Bengal. I must inform this House that
I feel that Bihar, in this reorganisation
business, has been the worst sufferer and
I hope that due consideration will be
kept in mind always by the Government
for the wounds that have been unneces-
sarily inflicted on innocent Bihar, a State
where the Head of the Union or the
President of the Union resides.

Next in the matter of suffering comes
Orissa. My friend Mr. Mahanty was
distressed that Seraikella and Khar-
sawan were not given back to Orissa and
1 have my full sympathy for him. Last
of all comes the question of flouting the
deciared opinion of the people of a cer-
tain area. Now here is a case of a por-
tion of Viadhya Pradesh, known as
Baghelkhand, which wants to go to
Uttar Pradesh and not to Madhya Pra-
desh, Now the Government is of the
people, for the people and by the peo-
ple and the wishes of the people
of any territory or any area or
any patch of land cannot be flouted like
this and therefore, I hope that it will
still be possible for the Government to
accede to the wishes of those areas—the
three districts of Rewa, Satna and Sidi
—which want to merge with Uttar Pra-
desh and not with Madhya Pradesh, and
that request, I hope, will also be taken
into consideration (Interruptions.)
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Mr. DEPUTY CHAIRMAN:
over now.

It is

The hon. Minister will reply tomor-
row.

—_—

ALLOTMENT OF TIME FOR
APPROPRIATION BILLS

MRr. DEPUTY CHAIRMAN: I have
to inform Members that under rule
162(2) of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
the Chairman has allotted thirty minutes
each for the completion of all stages
involved in the consideration and return
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by the Rajya Sabha of the following
Bills, including the consideration and
passing of amendments, if any to the
Bills:

(i) The Appropriation (No. 3) Bill,
1956.

(ii) The Appropriation (No. 4) Bill,
1956.

The House stands
11 A.M, tomorrow.

adjourned till

The House then adjourned
at six of the clock till eleven
of the clock on Tuesday, the
28th August 1956.



